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GOVERXMENT OF INDIA. 

LEGISLATIVE DEP AUTl'fENT. 

PROCEEDINGS OF THE COUNCIL OF THE GOV.ERNOR GEN'ERA.L OF INDIA 
ASSEMBLED FOR THE PURPOSE OF MAKING LA.W5 AND REGUL!.TIONS 
UNDER THE PROVISIONS OF THE INDIAN COUNCILS ACrS. 1861 to 1909 

(24 & 25 Viet., c. 67, 55 & 56 Vict.., c. H, AND 9 Edw. VJ:l, c. 4). 

The Oouncil met at the Council Chamber at Viceregal Lodge, Simla, on 
Wednesday, the 22nd September, 1915. 

PRESENi' : 

His Excellency BARON HARDINGE OF PEXSIIURST, p.C., G.C.B., G.C.lI.G., G.C.v.o., 
G.M.S.I., G.ll.I.E., 1.S.O., Viceroy and Governor General, presidill!J, 
and 46 Members, of wbom 3D were Additional Members. 

QUESTIONS' AND ANSWERS. 

The Hon'ble Mr. J. B. Abbott asked:-

1. U(a) Do the Government propose to consider the question of house-rent .:.=::: 
allowance to members of the Local Service of the Telegraph Department ? :: l ~ 

paph De-. 

(b) Is it a fact that until recently all members of the Department, partaeu.. 
irrespective of whether they belonged to the General or L3cal Service, were 
in receipt of house-rent allowance ?" ~  

The Hon'ble Sir William Clark replied :-

" The anawer to both parts of the Hon'ble Member's question is in the 
negative. I \fould •. however, add, with reference to the second part of his 
questioD) that, prior to the 1st March 1913, house-rent allowances in lieu of free 
~  were admissible to European and Anglo·Indian members of the Signal-
ling Establishment of the Indian Telegraph Department, irrespective of whether 
they belonged to the General Service or to the Local Serrie€'." 

The Bon'ble IIr. J. R. Abbott 8sked·:-

I. II (1) Is it a fact-
DlMbara-

: -(0) that, under the new rules, Military Assistant Surgeons will pass out f ..... JID!US 
of College ~ an a,erage age of 23 years ; r .... 

28 



24 QUESTIONS AXD .ANS'fERS. 

[311'. J. n . .Abbott i His E.t:eellfIlC.l/ tilt! [22ND SEPTElIDSR, 1915.] 
Oommander-in· CMeJ) 

(0) that, under the l ~  a Military Assistant. Surgeon cannot clnim his 
disch3rge from ~ T  until the completion of his seventh year of service; and 

(c) that the age-limit. for the Indian Medical Service EXll.minntion is 
26 rcal'S ? . 
(2) If the answer to parts (a), (6) and (c) is in the affirmntive, is the 

Government aware that the effect of those rules is to automatically close the 
door of tbe Indian Medical Serriee to Military Assistant Surgeons? " 

His Excellency the Commander-in-Chief replied :-

" (1) (ct) The age of admission of military pupils to the Medical College 
bas. up to date, ranged from 16 to 18 years, so that a candidate would ordinarily 
hale obtained his diploma. between the ages of 21 nnd 23 ~. It has, how. 
e,er, recently been decided to raise the maximum age-limit for admission to 
college from 18 tCJ 20. The result of this change is that n candidate should 
obtain his diploma between the ages of 21 and 25 years. 

(b) The reply is in the affirmative. 

(c) The reply is in tbe alih'ruatire. 

(2) The answer is in the ~  for if an Assistant Surgeon chooses to 
refund the cost of his education, he is at liberty to proceed to England at any 
time, and compete for the Indian Medical Service with other candidates." 

The Hon'ble Mr. J. H. Abbott asked:-

3. II (I) Is it a fact-.... etlo • ., t1Ie..-ua 
IC':/:i!:-. (a) that ~ Assistant Sur!!eons have to retire from service at the a.--!rde' n.u. J ... 

: ~ .  of 5-5 ycars j 

(b) that the average age at \Vllich lIilitary ~  Sllrgcons attain to 
a Lieutenant's Commission is 45 years; and 

(e) that, nnder the rulcs, the qualifying period for attaining to a Major's 
~  is 15 rears ? 
(2) (a) If the answer to parts ((1), (6) and (c) of (1) is in the affirmntiT'e, 

is it a fact that the effect of the above rules is to make it impossible for llilitary 
Assistant Surgeons to attain to a Major's Commission? 

(b) Do GOternment propose to consider the advisability of reducing the 
qualifying period for a }{ajar's Oommission from Iii to 7 years rtf 

Bis)hcellency the Commander-in-chief replied :-

"(1) (0) The reply is in the affirmative. 

(b} The reply is in the affirmative. 

(c) The l~ is in the affirmative. 

(2) The question of redueing the qualifying -period for a Jdajor'a Commit-
ROD has been under. consideration by the GovernmeDt of India on more than 

~ occasion, and it baa been decided ~ to reduce the 15 yean' limit. It II 
pomted out, however. that promotion to any of the eommiuioDed rub of 
the Indian 8ubordiDate Medical Department is not made II a matter of COune, 
or me:!I in accordance with a time-1C8le, but by &ejection for ability aDd 
merit, a reference to the Indian Army List will sbow that oue o8Icer WU 
promoted to llajor after &eTen yean' service in the commiuioued raDko" 



QUESTIONS AND .~ lVER . 25 
". 

122l'iD SEPTElmI:UJ 191u.] (][1'. J. H. Abbott; His Ha:cellelic!i the 
Conmllwde1'· ill-Chil,! .] 

The Hon'ble Mr. J. H. Abbott asked:-

4. " (0) Is it a fact that. during tbeSouthAfl'ic:m and China wars, l ~ :: O  

al'y commissions were grantcd to first class Assistant Surgeons to complete :ml!== 
establishment in India? Silrgeou. 

(b j If so, do the Government propose to follow this precedent during 
the present war r ,. 

His Excellency the Commander-in-Chief replieel :-

"(a) No record can be traced of any such commission havinO' been grant.; 
ed during the South .African and Ohina wars. ;:! 

(0) Go\"ernment do not at present propose to grant temporary commis-
sions to Military Assistant Surgeons during the present war." 

The Hon'ble Mr. J. H. Abbott asked .-• 
5. II (a) 'Vill the Government be pleased to say whether an AoO'lo-Indian ~ ef 

Regiment has been recruited and trained for service in one of the theatres of ?-4'&11 AJacIo-
War ? . Be&lmem 

for t.he 1FM. 

(b) If the answer to part (a.) is in the negative, -will the Government 
he pleased to state the l'ellsons for not recruiting and training such a regiment r" 

His Excellency the Commander-in-Chief replied :-

" The a.nswer Ito (0) is in the negative. 
The answer to (b) is as follows :-

The Gov€rnment has at present .a.nothel' scheme uuder consideration for 
·the employment of the Anglo-Indian Domiciled ComrilUnity as soldiers, which 
is likely to be mora in the interests of India, nnd will allow the members of the 
community ample scope for sho\ring their patriotism." '?:' 

The Hon'ble Mr. J. H. Abbott asked:-

6. Ie (a) Is it a fact that a Trnining College has been opened at Quetta for A ....... ~ 
training-candidates for Commissions in the Indian Army?· . I!",.::--: 

" tile QueUa 

(b) If so, is the College open to ~  of the Domiciled European =:.c 
and Anglo-India.n Community? ,-c 

(c) If the answer to part (b) is in t.he negative, do the Government of 
India propose to address the Secretary of State recommending that members 
of the Domiciled European and Anglo-Indian Community should be admitted. 
to ~ College, and that the :Hntrnnce Examination (if any) for such 
admission should be held simultaneously in India and England ?" 

His Excellency the Commander-in-Chief replied :-. 

"The answer to (a) is in the affirmative. 

(t) The status of Oadets is the same at Quetta as at Sandhurst. In both 
-eases, Cadets ,,110 have already qualified at a literary examination, held for the 
porpoae in England, are trained in military subjects before joining their ren-
lP.ents. . Rule 2 of the Regulations for admission to Sandburst lays down that 
·a candidate for admission to the examination is accepted, provided tbat, in the 

~  ,of ~  Army CouDcil, he is, in all respects, suitable for admission. 
There is nothing, as far as the Government of India are aware. to prevent the 
selection of ~ -of the community, provided ihe Army C-ouncil considers 
.ihem suitable. . 



26 QUESTIONS .AND AXS WERS. 

[]IJ'. J. H. Abbott; His ExcclleJlc!/ tile Comm((ud· ~~  SXPT}:lrBER, 1915.] 
el"ill-Chief; Sil' Harcourt Butlet'.] 

In view of the reply to (b), it uocs not nppenr to be neCCMar\' £01' the 
G ~  of India to address the Secretary of State on the subJ·ect., as 8tlO'uest. 
ed· () " 00 In c. 

The Hon'ble Mr. J. H. Abbott a::kecl:-

~~ of 7. " (n) Is it u f:lct that hitherto no (\)lUmis.;ions in Ule Iudiau Modical 
~~~~: Sen-ice haye been grante(l t:: Military Assisbnt Surgeons? 

::!u. SUT- (0) If so, is it n fad thnt this has l(~  a ~l  feelinO' of discontent 
ffi f h"  I r., oJ 0 nruong 0 'eef:, 0 t is c ass -:' 

His Excellency the Commander-in-Chief replied :-

"(a) 1'he answer is in the ~. 

Cb) The Gorel'nment of India hlve DO infol"Dlltiou t)u the ll ~ .  

The Hon'ble Mr. J. H. Abbott asked :-

CUabrlllce 8. " (0) Is it 8 fact tilat the Cambridge Senior Examination is considered a 
:::'.... ~  test for the purpGs{'s of admission into Ule Universities and the public 

service in the Korth of ~  whereas it is not recognised for suob purposes 
by the L ni .. {'rsity or the Government of the Southern Presidency? 

(b) If so, will the Got'ernment be pleased to state the reason for thi& 
difference? " 

~  Hon'ble Sir Harcourt Butler replied :-

" (0) It is understood that the Hon'ble ::Member alludea to the Cambridge 
Senior Local Examination. A pass in this examination (in lOme «UeI with 
conditions regarding the subjects in which a pass is obtained) is recognised as 
admitting to University course!; by the Universities of Calcutta, Bombar, 
the Punjab and Allababad. The Syndicate of the University of Madras 
are empowered, by regulation, to recognise otber examinations 88 equiraJent to 
the Matriculation Examination of that Universitv. It is understood that the 
Syndicate of that 1) nivmity accept the Cambridge Senior Local Examination 
ss admitting to the Arts course, provided it is plssed at centres outside of India 
and Ceylon. . 

• 

(b) The GOf(ornment of India arc not aware of the reasen "Jlich has in-
fluenced the Syndicate of the University or ~  in making this decision. 

(c) That portion of the Hon'ble Member's questioD; which relates to.he 
acceptance of the ame test for admission to the public sen-ice. is too yague to 
permit of a reply. " 

The Bon"le 1Ir. J. H. Abbott asked:-

~ ..  9. ';(a) Is it a fact that there are rtsiding in India a large number of Domi-
:.... .... ciled European and Angle-Indian pensioners who, before retirement, "ere == =-coJlllected with the Railway, Telegraph, Polictt, Salt and Forest Departments 
=:.." ..... anl with the Civil, llechanical and Electric EDgiDeering profelliou P 

(6) If the answer to part (0) is in the affirmative, do the GOl'erDmeat 
ptopoee to utiliJe tke tenioes of these perIODS in the manufacture of Dluai. 
tiODS ? 

(c) If the aaawer to peri (6) of the question it in the aftlrmatiTe, do the 
Government propoIe to cause lists to be PrPpIM of such. pe1IODi wUtial to he 
10 emploJed,&Dcl to state ihe terms and CODdnioDl OIl which their .m_ will 
be enterlained P' 



QUESTIONS AND ANSWERS. 27 

[22ND SEPTEMDER, 1915.] [ Mr. Gillan; Mr. Setal'tiad; Sil' William 
Olark; Sir HMcourt Butler; Sir 
Reginald Craddock] 

The Bon 'hIe Mr. Gillan replied :-

" (a) The answer is in the affirmative. 

(b) The only difficulty so far experienced with regard to the personnel 
required for the manufacture of munitions, is that there is some scarcity of 
suitable labour at a few centres. The class of pensioner referred to could not 
with advantage be employed on manual work. For superior duties, such as 
supervision, the existing staff is at present adequate, and the Government do 
not propose to take the action indicated, but should there be an increase in the_ 
work for which pensioners would be suitable, the possibility of employing them -
will not be lost sight of." .. 

The Hon'hle Mr. Setalvad asked :-

10. " "'"ill Government be pleased to state- Contract for 
frelCht fflr 

(a) if there is a contract for fre:ght of Government Stores with 'any =::u-.:r 
Steamship Company; ~. 

(b) if so, what are the terms and rates of such contract for the last five p&1I7. 
years; 

(c) if there is no slich contract, what was the average rate of freight 
paid during each of the last five years? " 

The Hon'ble Sir William Clark replif'd :-

U A statement. is placed on the table which furnishes the information 
asked for, so far as it is readily &yailable." 

The Bon'ble Mr. Setalvad asked :-

11. :' Do ~ \ .  ~ ~  to l~  the RE'port 0.£ the Committee that a:-c:.:! 
was appomted III 1913 to Inclmre into certalll matters relatmg to the Tata Re-tee appolllt. 
search Institute at ~ l  ?" :::a,:-: 

- 'l'ata'" 
-..nIl 

The ~ l  Sir Harcourt Butler replied :- !&-=:,..... 

" '1'he reply is in the negative." . 

The Hon'ble Mr. SetaJvad asked:-

12. "Do the Government propose to publish the correspondence between ~ 

the Government of India and His Majesty's Secretary of State for India, as well iii::c.::. 
88 the opinions that may have been obtained in India from Local Governments. ~. 
High Courts, and othet' authorities, relating to the Indian Statutes Consolida-

~  Act recently passed by Parliament ?" 

'l'he Bon'ble Sir Reginald Craddock replied :-

co The Govemment of India regret tha.t they do not consider it expedient 
to comply with the request," 

The Bon'ble 1Ir. Setalvad asked :-

18. "(II) Will G ~  ~ pleased to ~  the conditions governing theM=:= 
chartering of steamers III normal times for troopmg purposes r - r:-=:a 
(,,)W ill Government be pleased to state what rates are fixed for passage = .... 

between India and England and oice r:t,.sCJ in case of Govemment servants on ~ 
duty wbo, are not travelling by special chartered steamers ?'''-
• 

• :Xot included. 



28 QUESTIONS AND ANS'VERS. 

[His : ll~  iie COIlImand",··ill-Cl.ie!; 
Maharaja Ba1fa.jit ~ . . Sir Harcuurt 
Buller.) _ 

(22ND BIPTElIBER, 1916.] 

BiB Excellency the Commander-ill-Chief replied :-

" (0) A Ftatement' is placed on the tab!e. 

(b) Tariff rate:;, less rehate allowl'cl by ~ ~  Rre paid when 
psssazes hy \ ~  st.eamer nre provided by GorCrllIDt·nt. In cases in \ ~  

individuals are allowed to make their o,,'n arrangements, they are glvon 
passage money as fol1o\vs:-

ht ~ . 2nel Clus. 

ti s. :\~ . p. Rs 1111. p. 

For p31f:lgee booked from CalClItt:l, Bomba)', 
Madras and Karachi GIS a 0 528 0 0 

For ~  booked from U:mgoon 6nS I:! 0 578 0 0." 

The BOll'ble Maharaja, Rana.jit Sinha ~  :-

Qlo..- 14. "\«) Will the Government ht'll!eased to ~l :l statement showing 
:::.a.c:r the &mount l'pent in each Provinre h. 'the Di:-;trict lhnrds for the purpose of 
=:g-ltJIe 8&nitation out of the assignment of P,;blic "-ark s ~  ? 
~ . 

(b) Will the Government he V1e3sed tv state if they have issued aLY 
instructions how the grants of Public ,r orks ~ to t.he Distrirt Boards 
will be utilized in the several proT'ince.s ? 

(c) Do the Gorernment propose to issue any instructions to Local Govern-
ments and Admini:strations to earm3rk a certain proportioll or the said grant 
for the purpose of aanitation ?" 

The Hon'ble Sir Harcourt Butler TCl)licd :-

" {n) Ar-atementt is laid on the table fur:,ishing the r.:.-ql1ired illCormatioD 
10 far as it is aTailable. 

(b) and (c) In March 1913, the Government of India addn.·&scd the Looal 
Governments concerned, as follows, \fith referenl:e to the :l ~ lll l  m'lde in 
fa Tour of District .Board! :-

• The Government of India le1. YC it b Locl! G( ~  to determine, 
if necessary, to whlt ~ :  purposes thi=-incr£.'3!'ed income should 
be devoted, but they trus: that a SU'istautial ~  of this 10m 
will be eet apart for thc improvt"I&ent of the rurai water-sapply 
for anti-mamrinl me:lsorC!', for the }>Nlectinn of grain stores aUe! 
markets in plagl1e-infected localities, and gcucrally for the 1IDi-
tation of tillages and amaIl to\\'us.' 

The Hon'},1t Member's attention is al'io invited to parazraph 3 of the Reso-
lution of the Government of Indfu No. SSg·!)oo, dated 13th 1l:l\-,1014 on Indian 
Sanitary P 0001- •  , 

The G~  of Iildia do not ~  to i5JUe any furtber inltructiou 
OD the mbJee1." 

The Bo."le Maharaja BaDa,jit 8mha asked :_ 

....... 1&. " h it a fact tbat Ihere bas lately been an abnormal rile in the priee 
J:!:sn:: of food.tuJf. P If 80, del the GuvernmeDt propme te tab ant'urther IClioa ;. 

the maU. ?" -



QUESTIONS AND ANSWERS. 

t22ND SEPTEHllEJt, 1915.] [Mir A8o,d Ali; Sir William Olo1"k.] 

The Hon'ble Mir Asad Ali asked :-

16. "'Till Government be pleased to state w})at measures they have l ~  
recently taken in each of the provinces to I>reTent the abnormal rise in prices of .::, r:aor. 
food stuffs, and what steps (if any) have been taken to prevent the adulteration ~ til 
-of foodstuffs, such as ghee and oils ?" 

The Hon'ble Sir William Clark replied :-

" It will llC cOll'renient if I reply at the same time to this qUe3tion and to 
that aske.1 by ihe Hon'ble Maharaja Uanajit Sinha. 

A statement-hns heen placed on thc table which shows monthly fluctua-
tions in the prices of the principal food-grains in tho principal lndian markets 
betwecn March and July last. A summary of the results has been attached to 
the statement.· I t will be observt=d that, during the period under review, no 
abnormal fluctuations ~  occurred. \Vheat is the only crep in respeot of 
which special measures have been taken, and the Fresent position is that 
practically no wheat is leaving the country, since the pI'ice of wheat is above 
-the figure of Il'l. J-10-9 per maund, f. o. h. Karachi, at which Government are 
prepared to purchase for export. 

As regards the second-half of the ~ l  Mir Asad Ali's question, the 
Government of India have consulted Local Governments and Administrations 
on the fubject of legislation to prevent the adulteration of food and drugs in 
India. All replies have now been received, and the question is under consider-
ation.'t 

The Hon'b Ie ltrIir Asad Ali asked: - . 

1 '1. CI Will Government be pleased to state- "'nWII . troa_ 
(a) whether the Director-General of ~ And Tt'legraphs bas received ~ 

any memorial from the subordinate postal officials of the Madra5 Circle. re : the =::--
revision of their p'"',y r ==-:.: .. .......... 
(b) if so, what ~ has been taken on it ?" 

The Hon'ble Sir William Clark replied:-

.. Last. year 54 identical memorials were reeeived from subordinate postal 
officials of the ~  Circle, in which the main request was that the number 
of appointments in the Rs. 20 grade should be reduced as far as possible. The 
l>ireotor-General of Posts and 'felcgraphs, recognising that the grading was no 
longer satisfactory, sanctioned a roheme costing Rs. 6,000 a. year for its 
jmprovement. After these orders took effect, the Direct<>r-General received. 
fulther petitiODI in which, while referring to the improvements already carried 
out, the memorialists asked for a great deal more. Theil' case has been ra-
eumined recently, alld the Director-General has approved of a further revision 
GOStiO!:as. 9,600 a year." 

The Bon'ble Mir A.sad Ali asked :-

18. "Will Government be pleased tolay on the table a statement for each c:. ...... 
d the last ten years, showing province by province- !.. : 

(0) the number of candidates at the University and public examinations j .. hsC -
(6) the subjects in which the largest number of failures occurred ; 

(c) the Dumber of failures at such examinations: 

(d) the number of a<!missions into Colleges; and 
(I) the  total number'of students in each ~  the College classes? u 
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30 QUESTIONS AND ANSWERS. 

[Sit' Barcourt Bulle,'; Mir Asail ~l  Sir 
William Ola,.!:, ] 

[22ND SEPTEIlBl!lR, 1916.] 

The Hon'ble Sir Harcourt Butler replied :-

" (a) and (c) The information is shO\vn in the statement· '\'fMoh is laid 
upon the table. 

(b) (d) and (e) The Go\"el1lmcnt of India are not in possession of the 
iniormation asked, and it is doubtful whether it is .~ l  to collect it. . The 
Government of India will, however, address Looal Governments and the Unlver-
sity of Calcutta with a 'dew to ascertaining if the information is procurable. " 

The Hon1l1e Mir Asad Ali asked :-

19. ",rill GOTcrnlli(:nt be plcased-

(i) to lay on the table a statement ~

(a) the total numbe: of Excise Advisory Committees in eaoh of the 
Indian Provinces ; 

(b) their composition in each case, with partioular reference to non-
official representation; 

(c) their methods of work in each proTince; and 
(ii) to state whether they propose (0) to erlend the Advisory Commit-

tees throngllout India; and (6) to est-ablish Licensing Boards in 
the capital cities oi the major provinces ?" 

The Hon'ble Sir Wi11ja.m Clark replied :-
" As regards the ~ part of the question, a atatementt contai,ning the in-

formation asked for in heads (a) and (b) and a memorandum regardlDg the con-
stitution and working of Excise Adrisory Committees, which contains the in-
formation asked for in head (e), are laid on the table. 

As JUPayds the second part, the attention of the Hon'ble Member is invited 
to ~  6 and 6 of the Bxcise despatch to the Secretary of State, No. 12, 
dated the 26th February, 1914, to paragraph 6 of His ~ reply No. 77 
Rev., dated the 29th May, 1914, and to paragraph 3 of the Resolution in this 
Department, No. 6305-6323-221, dated the 25th July, 191·1, which were all 
published in Volume I of ' Papers relating to Excise Administration in India, 
1914 '. 

From these it mn be seen that Ute desirabilitr of the extension of the 
system of Adruory Committees nnd the enlargement of their functions and 
powers has been generally accepted in principle, and Local Go,"emmenta and 
Administrations have been asked to report the action whioh they propose to take 
in this direction. A report has recently been recei ,'ed from the Government of 
.Bengal on the working of the E~  Licensing Boards appointed in Calcutta 
and its suburbs in 1913. The experiment initiated by the Local GoTemment 
has.80 far worked fairly well, but the circumstances under which it has been 
tried are not suoh as to ju&tify the Government of India in requiring ita exten-
&ion to other provinces at the ~  stage. The Govemmeut of India are. 
however, ready to allow the experiment to be tried in other pJ'OTiDcea when it 
vonld be warranted by local conditions, and the report of the GoTenunent of 
Bengal is being oommUDicated to otber Local GOl'ernments and Administrations 
for such action as they may deem fit tv take." 

TU BOIl'ble IIir Aaad Ali asked :-

_ 20. .. WIll ~~  be l ~ to Itate-

=:.. (G) 'Whether It 15 a fact that there 11 but one post. office holiday for BamIAD 
for 1I011em ~  Madras, aDd that Hindu emplo7& get bYe ROb Jr.oli. 
days for their festiTaJs during a year r 



QUESTIONS AND ANS"\YERS. 31 

[22ND SBPTEliBEB, 1915.] [Sir William Olade; Rat Sila lrath :Ray .Baka-
dur; Sit, William. Meyer; Sir l/azltlbkoy 
GllrrimbhoJj; Sir Harcourt Blitler.] 

(b) whether they propose to make ~  (Bakrid) another post office 
holiclay for Mussalmans ?" 

The Hon'ble Sir William Clark replied:-
"(a) The facts are as sbted by the Hon'ble Member. 

(6) In 1911, the Southern India Chamber of Commerce was consulted as to 
~ l'iix days to be ohserved throughout Madt'as as extra holidays in the Post 
Office. After considering the loca.l importance of the various fest.ivals, the 
Chamber recommended that one of the holidays should be a Muhammadan 
<me. l'his proposal was accepted and no objection to the arrangement has since 
been reoeived by Government, no doubt bec:l.Use the local authorities endeavour, 
as far as possible, to exompt Muhammadan employes from duty on the Id-uz-
zuha festival. -

I n these circumstance3, the question of making Id-uz-zuha a general Post 
Office holiday in Madras has not been considered bv Government, but they 
will bear the 'Hon'ble Member' s ~  in mind when deciding on the list of 
bolidays to be observed in 1fJ16. " .. 
The Bon 'hIe Rai Sita N ath Ray Baha.dur asked. :-

21. U D:) the Government propose to lake any action with a view 
sustaining the present price of existing 3t pel' cent Government paper ?" 

The Bon'ble Sir William Meyer replied :-

II The GDvernment of India. see no sufficient reasln at pre3ent for taking 
. any extraordinary action such as ~ b be oontemplated in the ~ .  

The Hon'ble Sil" Fa.zlllbhoy CI1I".rimbhoy aske:l :-

22. Ie (a) Will Government be pleased to lay on the table the papers.6.rraDpo 
connected with, or to state, the arrangements (if any) arrived at between them-:::::, re-
selves and Messrs. 'furner, "Morrison aud Co., regarding the Haj traffic during ~ 
the current year? :u 
(b) Is it a fact that the Hajis do not approve of return·tiokets, whioh 

they are compelled to buy DOW, on account of the present terms on  which 
Messrs. Turner, Morrison and Co. issue the tickets, and that this is pr.lducing 
dissatisfactiou among the Hajis ? 

(c) Is it a fact that the serviee5 of licensed brokers ha.ve hitherto been 
employed on behalf of Goverament to render sucb services as the vaccination 
of the pilgrims. issuing of passports, keeping of lists of the sick, arranging for 
the disinfection, eto., and that such services have been dispensed with by 
Messrs. Turner, Morrison and Cu. ? 
. (el) Will Government be pleased to state what agency (if any) they intend 
to substitute in plaoe of such brokers P 

(e) Do Government \ ~  to consider favourably the prapl3itio'l that 
vessels owned or chartered by lIahomeda.ns for the Haj traffic should be given 
preferential treatment in the ma.tter of the transport of pilgrims and for the 
cargo tra1llc to J eddah ? ,t 

'l'he BOD'ble Sir Harcourt Butler replied :-

" (a) The Government of India are not prepared to lay papers on the table. 
The general attitude of Government regarding the pilgrim question during the 
current year has been guided by tbree main factors-lhe difficulties created by 
Turkey'aentry upon the war and the increased risks and discomforts thereby 
entailed upon pilgrims j the desire of G V ~ to respect the religious 
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feeling of )IulHlll1Dla.dalls in connection with the H(lj ; and, finally, tho short. 
af!'e of T'e5se!s amI hi"'h price of ~ . Tbe Go,crnmellt of Indh llaTe 
~ 0 ~  

accordingly pcnnitted, under certain c0mlitiolls, the transport of food supplies 
fv!' the pilgrims to Jeddnh; they ~l\\  rdlBcll. to l~  the ~ \l of 
granting a monopoly to :Messrs. 1 urner, O l l~O  and. ~  nnd, lU the 
face of ~ l l  difficultics, have done what l~ poss1ble In the present ex· 
ceptior:al ('1i'cumstances to ru-r!luge facilities for pilgrims bent 011 pt.'l'forming 
the Boj. 

(h), (c) and (cl). lleprc5eubtions have heen received from certain bodle& 
p:'otesting ~l l ~  the refusal of ~l . . Turner, :i\Iorrisoll nnd Company to issue 
single tickets to J eddah. 'Ihis finn was l"diuctant to can'y pilgrims rat nIl on 
!l.CCOU!lt of the p:'esellt exceptional cirClImstanCeE. Tht·)· agrrecl to do so only 
on certain conditions inclucling ~  issue of nOlle but J'eturn-tickets. The 
Gv¥cmment of India, in the ( :~~ cirCllUlstnnces of tl.is year's Hai, f['lt t.hem· 
seh-es unable to ~  t.his condition. 'I'he GOT"crnmcat of India observe that 
the position of the firm in ~  t.o ~ :llld brokers has recently been 
Explained by ~l . Wardlaw Milne in an open letier to the press. 'l'his letter 
states that refunds will be m:lcle in ca:-c uf non·rl!turn, ~  to the question 
0: employment of brokers by this firm, nml dcbils the arrangements now to be 
made. As stated abore, Mesm. Turner, llornson :md Company ha-re no 
monopoly of the pilgrim traffic, n ,\(.i it is staled in the press that Tessels of ~  

firms aho '\rill ccnl'"ey pilgrims to Jeddab. 

(e) No proposition is before tIle GOTernment of India to the effect thnt 
Te5sels owned or chartered by Muhammadans for tbe Hoj traffic should be-
giten preferential treatment. " 

The BOIl 'ble Sir Fazulbhoy Currimbhoy asked :-

1M ...... ". 23. U(a) Is it a fact that all Indians, of whatever position, whether tra\"e1ling 
~ ~ first or second uiass, when proceeding to Qlletta are debincd at the Segregation 
::--...:: C:unp at Hirak in summer nnd at Sibi in winter, and that first ond second =:---class passengers are permitted to proceed to Quetta only on production of a 

mfdical certific:tte of ten days' residence in an uninrected area ? 

(b) Is it a fact that theae restrictions are not applied in the case of E ~ 
peans and Eurasians r· . 

(c) Is it a fact that a. person wisbing to go 10 miles from Jacob:abad is 
cvmpulsorily taken to Hirak, more tlum 100 m;}es from Jacobabad and brought 
back the next day? 

(d) "·ill Government be pleased to state if similar Detention Camps are in 
existence in the case of other military hill-stations? 

(e) Do Government propose to consider tba ndrisabilitv of the removal of 
the Detention Camp at Hirak ?'. • 

The Bon'ble :Br. A.. B. Grant replied :-

II (a) The reply is in the negath·e. fio penoDl are detained in the Seg_ 
regation Camp at Hirak who come from areas which are free from plague. 
First class Indian passenger:a ~  p.!ague-infected areas are detained only in 
extremely rare cases, when It IS t'bVIOUS that they are eacaping. with Dumerou 
dependents, from p1acea in which plague is raging. Second clue IDttiau 
~  from plague·infected areas are detained, nnn the,. produce 8 
certificate to the effect that they baye resided for ten dar. in a localitv "hich 
is free of plague. . 

(b) The answer is in the affirmative-the reason being that sueb pereou 
are few in Dumber and eamly traced, 80 that any taeI of plague which ma, 
occur among them are l1lI'e to be detected at once. 

. (c) ~  a pasrlller .... to lraTel bJ l'I;ily he.is ~ to pIOOOUl riI' 
~ or Hirak, • the elM may be; but there IS O~ to pm_t hla preoaecl. 
mg by road, II tlae Tety few local traTellen doubtless do. The rule is -.-till 
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to prevent evasion of inspection by persons aliguting nt intermediate stations 
anrl re-booking or proceeding direct to foreign territory. 

(d) Except at Pachmarhi,whel'e n Detention Camp ~ maint.ained by the 
Cantonment authorities, no such camp. as is descrihed in the HOIl'hle .Member's 
question, is maintained in British India. III the North;.West Frontier Province, 
certain inspection posts were l ~ll l during the recent plague epidemic 
for persons suffering, or suspected to he suffering-, from l ~. 

(e) In view of the l ~  position of Baluchistan, of the great politicll 
importance of l)rcventing the spread of l>lague to Afghanista!1 and Persia, and 
of the success which bas attcndl'd the arrangements in question (which ha\'e 
been in force, without serious complaint since 1897, aud which are heartily 
approved hy local puhlic (,pinion), the Gorernnwnt of India do not consider 
thnt it would be in the public int.erest t.o remove the Detention Camp at Hirak." 

The Bon'ble Maharaja Sir Manindra Chandra. Nandy 
asked :-

24. II Do the Governm .. nt propose to take any steps on the recommendations &,o:==::.-
of the On-operative Committee which wa.'; ~  over by Sir Edwar(l Mac-
lagan ?" 

The Bon'ble Mr. C. H. A. Hill replied :-
" The Report is at present under the consideration of Governme,&t." 

The Bon'ble Maharaja Sir Manindra Chandra Mandy 
asked :-
25. Ie ,rill tlle Go,ernment be pleased to lay on the tn ble the correspondenoe ~ 

~ the relative strengths of the Calcutta and Bihar High Courts ?" = BOlar 
The Bonble Sir Reginald Craddock replied:- BIJIl001lJ'lll.. 

If Tbe correspondenre regarding the relative strengths of the Calcutta and 
Bihnr High Court.1> is ~ l  in O~ ~  and cannot therefore be bid on the 
table ". 

THE INLAND STEAM-VESSELS (AMENDMENT) BILL. 
The Bon'ble Sir William Clark presented the Report of the 

Select Oommittee on the BilL further to amend the Inland Steam-vessels 
Act, 1894. 

THE BENARES HINDU UNIVERSITY BILL. 
The Bon'ble Sir ,Harcourt Butler presented the Report of 

the Seleot ~ on the Bill to establish and incorporate a teaching and 
residentinl Hindu Uni,'crsity at Benares. 

'rBB INDIAN PORTS (AJlKNDIlENT) BILL. 
The Bon'ble Sir WilJja,m Clark :-" My Lord, I more for leave-. 

to introduce n Bill to amend the Indian Ports Act, 1908. 
" The oeoasion of this Bill is a reference from the Government of Madras. 

That Goveroment wish for power to exempt from taxation and port dues fishing 
Tessels entering the port. The Government of India are entirely in sympathy 
with their object, which is the assistance of a Tery valuable industry. but it 
turns out that, under section 34 of the Act, tllere is no power to sanction the-
exemption of one particular class of vessels. .An amendment of the Act is 
therefore necessary, and we have taken the oppOliunity, at the same time, of 
circulating the O~ to Local Gol'ernments, and, after receipt of their replies,. 
of embodying in tbe ~ various ~ ~~  of . an . administrative ~
ter. It is proposed to cU'Culate the DIl), If thIS motion IS; accepted, and It wIll 
then be taken up in the cold weather. ,J 
. The motion was put and agreed to. 
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The Hon'ble Sir William Clark introduoecI the Bill. and 
moved that the Bill, together with the Statement of Objects and Reasons relat-
ing thereto, be published in the Gazette of India in English, and in the Port 
St. G ~  Gazette, the Bombay Government Gazette, the Caloutta Gazette, 
the Burma Gazette, the Bihar ~  O ~ . l Gazette &nd l ~ ASSlID Gazette, in 
English, and in such other languages :is the Loca.l Governments think fit. 

1'he ~  was put and agreed to. 

THE INDIAN MEDICAL (BOGUS DEGREBS) BILL. 

The Hon'ble Sir Pardey Lukis :-" ~  wrd. I movo for 
leave to introduce n Bill to prevent. the grant to unqualified pers:>ns of titles 
implying qU:llifieations in western medic!!l science, and the a!'sumption and ~  

by such persons of such titles. 

" In so ~  in order that Hon'ble Members ~  obtain a clear under-
st-mding as to the ~  for this Bill, it is desirable that I should make a 
short statement as regards its genesis. In 1908, when submitting, for the con-
sideration of the Government of India, proposals for : ~ pasaing of an Imperial 
Medical Registration Act for all India, t.he Government of ~l suggested 
that, if such legislation were undertaken, clauses should be included in the Bill 
to prohibit and penalise the granting, b)' unauthorised persons or bodies, of any 
degrees or licenses to practise the western system of medicine or of au)' colour-
able imitations of such degrees or licenses. or the use thpreof by any pet'lODS. 
Thp reasons given for this proposal were that, within recent years, a number of 
~l  Medical Ollleges had sprung up in Calcutt1, all of which were 
turning out men with diplomas and licenses, grant.edou theirO\Tll authority. and 
without any recognition either from Government or the Calcutta Univenity. 
'l'bere were, at that time, and I believe still are, four such institutions, caUing 
themselves, respectiTely, the College of Physicians ed SurgOODI of Calcutta, the 
CollE!oCP6 of Physicians and Surgeons of Bengal, the College of Physicians and 

~  of IndY. and lastly, the National Medical College. In none of these 
institutions "ere there a.ny fixed staodards of preliminary education, and. with 
one pomble exception, none of them provided a proper course of teaching or 
had adequate fa.cilities for practiral training, while, in BOme of tbem. an effi-
cient te:whing staff, proper equipment, and arrangements for clinioal instruc-
tion were ~  ~ . Each of these institutions i:ssued its O\fn 
diplomas, which were more or less colourable imitatiol!S of l ~ grant.ed by 
the recognized English and Indian examining bodies, and there were no 
arrangements for outside control or inspection. For these reasons, the Local 
Government were of opinion that, on the armlogy of the Legal Practitioners Act, 
not only fally qualified medical practitioners, but &lao the public, were equ111 
entitled to be protected in respect of the practice of the western system of 
medicine. 

" AI .. giving tb .. matter fnll eoDSideration. the aofemment of India, in 
1910. replied to the Bengal Goyernment to the effect that, whilat agreeing &0 
the introduction of a Provinciallledica1 Registration Act on lines similar to 
thoae of the Act, which had already been introduced for the Bomba, 
Fnsidency, they CODIidered it undesirable, at that stage, to undertake legit-
lation affMting &hese seU.coDltituted lledical Colleges in CalcuUt; at IA1 
raie, until an elm had been madp, to induce all or lOme of them &0 ulte 
in forming one really good teacbing institution, which might either be 
.liliated to the UniTeait,. or, if it failed &0 naob the UaivenitJ .taDdanl, 
to the Campbell X.is} SoJaool at Sealdab. DoriDr the Jut I,e ylUl "fIIJ 
6ft .. been made to aecare &he amNgam'QoIl of th.e cQlepI, aDd dae 
GoYernment of &dia baa abo aped to certain DOa-reourriDc aDCl reoar-
riDg graa.ta YhicIa IhoaJd eDIble one of them, at IIlJ rate, t.o be placed 
upon a tOUDd Wi.,. The eIorts a& _Gring auoh amaJpmation ...,., 
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however, come to nothing, and t11C l ~ of the institution, to which 
financial ~  has l)('en offCl'ed, have, up to thf3 present, failed to·fulfil their 
part of the ba.rgain, 80 that we are now practically where we were when the 
·Oov.ernment of ~ l wrote their letter in 1908. Seeing that Medical Reg-is-
trahon Acts have already been p3ssed in many of the large provinces of Btit.ish 
India, and that others arc under consideration, it is now considered necessary 
to supplement this Provincial Legislation by an Imperial Act restricting to 
duly ~  authorities the right to issue degrees and diploma.s in the 
western ~  of mpdicine and surg-ery, 80 as to ~  that such degrees and 
diplomas are not issued to unql.lalified persons. This Bill prohibits all pe:s1ns, 
'Save oertain specified "uthorities, from i5saing, l)r alleging that they are entitled 
1;0 .~  -any ~  or diploma in western medicine or R ~ . It abo penalises 
persons who voluntarily and falsely assume any medical title, which is granted 
either by the General Council of lIedical Education of t1te United Kingdom, or 
t>y the authorities constituted unler the Act, a.nd further, it prohibits the use of 
any colourable imitat.ion" of such titles. The Bill does Dot affect the right of 
-any person to exerci6e the proff's!'ion of medicine or to practise as a ,Physician 
or Surgoon, l~  that he does not pretend to qualifications which he does 
not ~  and its operation is rigidly restricted to the western methods of 
allopathic medicine and sl1rgpry ; practitioners of the HOlIl{Bopathic, ~ 

-and Unani systems being t'xcluded from the purview of the Bin. 

"I think t.hat HO!l'ble lIemhers will agree with me tha.t the time is 
now ripe for'the introduction of snch a ~ll  and I trust that it will not be coo-
Fiderec1 as controversial in any 8ense of the word; neither can it be regard.ed 
as dealing with a mattpr (if merely local or provincial interest. It is true that, 
fit ~  self-constituted :Medical Colleges exil't nowhere in India. outside of 
Calcutta, but no one can say how long this condit:on of affairs will continue, 
and, as a ma.tter of fact, one of these institut.ions has alrffidy endeavoured to 
I()pen so-ealled 'examination centres' in different parts of India.. 'l'he licen-
tiates, moreover, of these co'l!ges have now penetrated to every corner of the 
Indian Empire, 80 that the matter has become one of Imperia.l importanoo.I 
wish, however, to 8tate here quite clearly and emphatica.lly that the Govern-
mf.'Dt of India have no desire whatever to injure any of these self· constituted 
'Medical Colleges. It is desired merely to induce thflID '0 raise the standard of 
efficiency of their teaching staff; ta provide proper appliances and clinical 
material for the training of their students; and finally, instead of examiuing 
their own students and issuing their own diplomas, to submit to regular in-
~  on the part of some recognised examining body, to which they have 
lIecnred affiliation, sucn ~ the Calcutta University or the State Medical Faculty 
of Bengal. 'I'his, my Lord, is of course only the preliminary stage of the Bill 
"Which if introduced, will be published a.nd freely circulated in the usual 
mann;r, in order tbst all concerned may have every opportunity of expressing 
their views and putting forward their suggestion.s before any further action is 
taken. }"ull opportunities for ~  will also be. afforded, moreover, to 
'Hon'ble Mf'mbers when the replies have been recelved to the referen.oes 
to the various Local Governments and public bodies. 

C, With t.hese explanatory remarks, my Lord, I move for leave to introduce 
the Bill. " 

The motion was put and agreed to. 

~  Bon'ble Sir Pardey ~ :_U My Lord, I now ~  the 
Blll and move tbat the Bill, together With the Statement of ObJects and 
R~  relating ~ be ~  in ~  G ~  of India. in Englisb, 
and in the local official Gazettes In English, and In such other languages 
.. the Local Governments think fit." 

Tl~ motion' was put and agreed to. 
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T:Q:E ENEMY TRADING BILL. 
The Hon'ble Sir William Clark :-" My Lord, I moye for leavo 

to introduce a Bill to provide facilities for the })."\yment to a public authority 
of ~  moneys, the payment of which is, or ~  he, ~  owincp. to 
the ~  war, and to pt'oriJe for other matters 1n connectlOn. wIth teadlng 
with foreignf'l'S. 
"This Bill is one ef the mea;;llres' which has been found necessary owing to 

the present !'tate of war. Various Proclamations have been issued, from time 
to time, by Hbi ~ .  the ~  prohihiting commercial and other· 
de.'llings with enemy subjects. and a.ny contravention of the provisions of these-
Proclamations is punishable nnder the law of British India. 'l'he present Bill 
de:lls with cel,tain points which h'lve arisen iu connection with the oporation. 
of these Proclamations, 

" .As trading with an enemy is prohihited, 80lne diffioulty bm1 arisen aq to 
how payment is to be made of sumi due to nn enemy. It ~  pprhnps' 
appear the simplest course that such payments shOlU:l not be ~l  at all. 
They would, hOt£ever, have to be nlade when the war is over, and it ii for the 
convenience of the commprcial puhlicl. who wish' to close· th .. ir accounts at the· 
ordinary' intervals, to be able to effect Ruch p1yments during' the currency of 
the war and to discharge their debts. It was found necesssry in the United 
Kingdom, in 191-:l!. to . ~ ll  by l .~l l (  8 pl.lbli.: &uthority to whom cer-
tain ~ due to enemies have to be paid, but there· is no authority in British 
India to whom sums payable by way of interest, dividen.ls or pto6ts to an 
enemy, or sums due to individuals or firm" prohibited from.. .~ on business 
or Hom· receiving payments of money in British India, can be paid. The G)V-
emment of India have ascertained by inquiry from. the principal ~ of 
Commerce and others that the lack of such an authority hu ca.uae<i praotical 
inconvenience, and they, therefore, are introducing the present Bill in ~  to 
constitute public . ~  to he known as II Custodians" to. receive pay-
ments of the nature to wbich I have referred. The Pl'OYi.'iiODS of tbe Bill are 
largely based on the· English Trading with the Enemy (Amendment) Aot of 
1914, but our Bill differs from the English Act in tile important respect that 
payment of such sums in the oonstituted authority is optional and not obliga-
tory. an. the other hand, we are giving our Hill a somewhat wider scope. and 
inskad of nastricting its· application. 3S in the English Act, to payments of the-
nature of ~ interest or profits, it bas been thought expedient to insert 
in the Bill a clause authorising the Governor General ill Council to. declare· 
that its provisions shhll apply to· any other casies of payments. 

"' The other main ~  with which the Bill deals, is tL question whiob 
ha3 come to notice in connection with the ~  law penaHsing trading with· 
the enemy. Doubts have arioOen as to-\vhether the pr,)visioDS of, tbe law are 
sufficient to penalise attempts and efforts to trade with enemy subjects in oon .. 
travention ot the ~  Proclamations, as well as actWll trading lVith auoh 
subjects. ') he same diffionlty arose in England, and was dealt with-in the Trad-
ing with the Enemy (Amendment) Act of 191.j.. A l .~ to remove tbeee-
doubts, based on the clause in the English Act, has, t.herefore, been. iDlerted in 
the .Bill. 

II It is imporlant that the Bill should be p!l!lsed' into l ~. as soon as. p1lSible, 
in order that the Custodians may be establisheJ \f ithout furt.her deh1. If, there-
fore, Con neil agree to the introduction of the Bill to-day, I propose, with TOlar 
Excellency's permission, to move that it loould be p,1Ied Llarougb· itt 11n&l 
~  at the next meeting of QOllncil. I beg to mOf6 for leave to iutroduOd 
the Bill. " 

The lD0tion Wat put and agreed to. 
The ~ l l . Sir William ~  :-"'Hy Lord, I beg to lntro-

duce the BIll, and to move that the BIH, toget.her with the Stat.elD8llt of . 
Objects and J1eatone relating thereto, be published in. tbe Gazette olIndia in. 
:&glish:' 
The motion "aI put and agre!d to. • 
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THE REPEALING AND AMENDING BILL. 

The Hon'ble ~  Ali Imam :_H lIy LOl'd, I beg to move t1Jat 
~  lilll . ~  e{:rtaln cnacttl1l:!uts and t() ~ l an enactnlent he taken 
lnto conSl erahon." 

'I'he motion was put and agreed to. 

, The Hon'ble Sir Ali Imam ;--" 1.1y Lord I be". to-move that the 
BIll be passed." ' 0 

'Ihe motion WLiS put aLd agreed to. 

THE INDIAN SOLDIERS (LITIGATION) BILL. 

The Bon 'hIe Sir Reginald Craddock :-" l:[ V Lf)rd I bf'cp 
to ~  ~ ~ (  ~ ll to ~\ l~ ~ the ~ l protection in· rpspect' of civil 
and revenue ~ llO  of Iudlall soldwrs sel"vinCl' under war conditions be taken 
into .~  0 

The motion \\ as put and ~l  to. 

The ~l  Sir Reginald Cra,.ddock :-" My Lord,. I beg to. 
move that the .Hill be (~.  

The motion was put and agreed to. 

RESOLUTION O·N THE REPRESENTATION OF 
INDIA IN THE IMPERIAL CONFERENCE. 

The Hen'ble Khan Bahadur Mian Muhammad Shaft :-
"My LORD, the British Empire, emcracing within its f-Ipbera of oontrol 
('ontinellts larger in ext.ent and population than the Empire of Rome, wielding 
its sway o\"er ~ and ~  some of whom are possessed of civilizations 
more ancient than that of Grepce, administering its vast dominions not only 
for their own mutual ben£'fit" but nlso for t.he general gODd of mankind, consti-
tutes a wonderful phenomenon unparalleled in the past history of the human. 
race. The gr,ulual eV(llution, in a. world-Empire like this, of a constitutional 
system of ~ ll  WTlich, ~l l  ~  to ~ component par:s V&l-ying 
degrees of interlllll autononlY sUIted to ~l l  ~  l ~  Sb?uld, ~  ~  
same timp, enable them to play theIr legltlmate pillt Ill. Im.penal affaIrs. 18. 
undoubtedly the ultimate guarantee of its permanence and stahility. But so 
long as British politics were tlominnte,l by the C Manchester School,' whioh 
J"f'garded sAlf·governing instit.?tions .as only a step ~  ultimate ~ . 
this idea of permanent IUlpPl'ml unIty could obnously find no l ~  In the 
political 8cllemes which ~ ~  the ~  of llritish St..1.tes.men in the ~  
of tbe nineteenth century. btrnnge, as It now appear:', the ldea of an Impenal 
Federation was first ~  not in the centre of the Empire, but in its-outly-
ing dominione. 'I'he fascinsting ~  having been first put forward in 
New Zealand in 1852, ~  five ~  lutel", ~ .ll  made ~ London by the-
general association of t.he AustralIan l l~ . ~  ~ ~~ lO  ~  the Royal 
Colonial Inst.itution with ~ motto of SC UnIted E~ l  In l8G!'); the open. 
repudiation, in 1872, by Lord Beaconsfield of the .pernioious doctrine of the' 
t Manchester School • initin.tr.d by CJbden and BrIght; the. advocacy of the 
Imperial idea by llr .. ,Yo E. FOrtltf'I in 1875; and the foundutlon of the C Impe .. 
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l'i:ll Federation League-' in 1884, hrougllt this nIl-important ~  into pro-
minence and paved the way for the assemblage of the first ColonIal Conference 
in 1887.' And finally, the Ioundation of Imperial Itederafioo. was firmly ~  in 
1907 by the adoption, in that year's Conference, of the followIng Rosolutlon:-

, That it will he "Of advantage to the Empire if a Conference, to ho called the Imperial 
Conference, is held every fnar )'pan, at which questions of com'!l0n interest may be discussed 
and considered as oetwef'n His Majesty's Government and HlS Governments of the &eU. 
governing Dominions heyond the reas.' 

" It is this Resolution, which forms the basis of the ~  constitution 
of the Imperi:ll Conference, and defines the nature ani scope of its delibera-
tions. 

" :?tIy Lord, to ns in this country, it is & source of deep dis"lppointment as 
well as of profound astonishment that, in spite of her prominent po."ition in 
the galaxy of peoples and countries oonstituting the British Emph'e, of her 

~\l  oommercial and strategic importance, of the obvious utility of her 
participation in the deliberations of the Conference, and of the iDl"tlluable Aervioes 
rendered by her to the Empire, India should have been hitherto excluded from 
this scheme of Imperial Federation. Of India's prominent position within the 
Empire, I do Dot propoFe to speak to-day. Hon'hle Members are, I have no 
doubt, perfectly familiar with the eloquent and absolutely faithful picture of 
our country's importance within and to the Empire drawn by Lord Curzon in 
his Guildhall ( ~  and other speeches. Fortunately, that Imperial ~

man is a member of the National Cg.binet to which I am appealing to-day. All 
India ·will watch with a vigilant and an expectant eye to see if those memorable 
speeches represented merely the impassioned rhetoric of an orator designed 
to create a momentnry ~  upon his audience in order to win their 
applause, or the sentiments expressed therein were, in reality, as they undoubt-
edly appear to be, in the beautiful language in which they are clothed, 
the outcome of his sincere convictions. The request embodied in the .Reso. 
lution, which I am about to move, is but the logical result of Lord Curzon's 
utterances relating to India's position within ths Empire, and not only 
will India. of to·day, but a180 the future historian, ~ His ~ 

sincerity as an Imperial Statesman by the measure of support, whioh will 
be given by him to the earnest appeal which India is making to be allowed 
to take her proper place in the Imperial Federation of Greater Britain.. 

" My Lord, electricity and steam having bridged over the wide gulfs 
of ~  and time, the expressions the ' Near East,' the • Middle E3st ' and 
the 'Fa.r East 'have lost their erstwhile significance. And not only have 
the different parts of the East, though distant from each other if measured 
in miles, been th1l8 brought close together, but the East hal) thereby come 
into direct and immediate contact with the ~ . Under the world.con-
ditions brought into existence by modern culture and civilization, tbe East is 
henceforward bound to play an increasingly important part in international 
.. affairs. To those who haTe carefully watched the trend of those political and 
sociological ~  which haTe, of recent years. stirred humanity to an 
extent hitherto entirely unknown. it must be obvious that not only has India 
become in ~ .  the pivot .of the ~  ~  ~  part, 8!er inoreasing in ita 
momentous Importance. whIch she 15 dCf;tined to play In the political and 
commercial spheres of human activity, is bound to gather volume with the 
advance of time. And with this practical annihilation of space and time the 
.tratE-gie position of India Dot only within the Empire, but also in relation ~ the 
8tates with wbom the vilal interests of the British Empire, are at an likely to 
come into con1lict in the futurP, near or remote, is becoming more and more im-
~ . This yital aspect of the Imperial problem is of such faaoinating 
mterest as to require a volume for its adequate treatment, and it is impossible 
for me to do justice to it ~  the absOlutely inm1Ilcient apaoe of time at 
m, dispo!&t Indeed, with the immense material and military r8lO11l'Ce8 of 
India, her politif"&l. commercial and strategic importance to the Empire j, a 
factor of ever-increasing moment in world-politics and, in proportion is her 
Cireot }'8rticipation in the; deliberat.ions of what ~  been caned the • Family 
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Council' of the Empire absolutely essential to its future development and 
~  . 

" :My Lord, is there a single problem of Imperial or even international 
interest in which India, as an integral and an important part of the British 
Empire, is not directly concerned? Is there a single Imperial quest.ion in 
relation to which the intel'ests of Great Britain, of the self-O'overniuO' Colonies o 0 

and of India fire, under the existing conditions, not indissolubly bound together? 
Can any scheme of Imperial defence be regarded as c0J11plete ,,"ithout taking 
into ~ . India's defensive requircment.s and her offensive capacity not 
only In relatwn to her OWIl frontiers, but, as recent events have made it abund-
antly clear, also in connection with tbe military needs of the Empire in every 
portion of the globe? Is it ~ l  to ~  any scheme of Imperial Pre-
ference, 01' to introduce any workn.hlc Imperin.l fisc3-l reform without taking into 
consideration what may he c,llt'd India's inter-Imperial interests? To these 
and other cognate questions there CelD he but one ansrrer. India is directly 
and materially (~ ~  in all important }lroblems of the Empire, of which 
she is proud to form an integrall)art, to ihe same extent and in the same degree 
8S any other portion of His ImpPTial Majesty's l"ast dominions. Moreover, are 
there not a number of don1P.stic prchlcllls of the nature of family complicat.ions, 
such 8.8, immigratiou, tariffs, pte., which can only be satisfactorily solved by t.he 
representatives of the Imperial, Coloulal and Indian Governmcnts meeting ~ 

gether in periodical Conferences? Anu is not their solution indispensable to 
the smooth-working of the Imperial machinery and to the happiness and 
contentment of His ~  E\uhjects in all parts of the world? The more or 
less satisfaetorv settlenlent of the South African Indian troubles--dlle mainly • • 
to the firm sbnd made by yOW" Excellency on behalf of this country-was, 
in part, brought about by the timely deputation of the Hon'ble Sir Benjamin 
Robel'tson as the representative of our GOli'e('nment., and by the visit of that de. 
vot.ed Indian patriot, the late Hou'ble Mr. G. K. Gokhale, to the scene of that 
unfortunate conflict. The presencc", in the Imperial Conference, of one or more 
represcr:tatil"es of . the Goyernment <J this. country, with intimate know-
ledge and experience of the E ~  generally, and of India particu1arly, 
would not only sntisfy Indian sentiment, but also prove of immense benefit 
to the ~  and would help to 801Ye, smoothly and expeditiously, many 
difficult problems which haTe, in the past., imposed tremendous strain on 
British statesmanship. 

" 11 v ~  in yjew of recent occurrences, it is hardly necessary for me to 
dwell in detail on Indb':; past servioes to the Empire not only along, or in 
close proximity to her, own frontiers, but also in China, South Africa, Somali-
1and, E ~  the Persia?-Gulf Rnd at othel: ~ ~ of vital importance (~  
her statutorY boundarIes, T ~  are hIstorICal facts well known to HIS 
Majesty's Ministers in :England. But jus.t as ~l  te:rible ~  through wJ:rich 
the world is now llassing, has dwarfed an prevIous InternatIOnal upheavals Into 
insignificance, so has the part taken l,ly ~  in . the defence of the Empire's 
honour and in support of her glory ~ll tlus l~ ~~ l  surpassed all ~  
previous record. Simultaneously WIth Great BrItaIn s ·declaratlon of war In 
defence of weaker States, or ~  obligations arising out of solemn inter-
national treaties, and in yindication of those principles of justice and honour 
whioh bave e\"cr l ~  to the best ~  of mankind, a remarkable wa.\'"e 
of inten4Je loyal enth ll l ~ l ~  over tile l~  . and ~  of ~ . 
Prince and pea.so.nt alike vied WIth each other m theIr ~  to sacrifice 
evel7thing in upholding ~ honour ~ glory of ~  ImperIal banner un.der 
which they had hitherto enJoyed the priceless ~l l  of peace and ~~l~ . 
Thanks to your Excellency'S wonderfnl l ~  the outbrea.k of hostilIties 
found India, from a military point of view, readier than any ~  part of 
the Empire to take the field where"fm' tIle presence of her armies may be 
needed. And ",hen your Excellt·ncy ~ . !or Indian ~ ~  the proud 
privllere of fighting side by side WIth theIr Bntlsh and Colonial comrades on 
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the 11attlefields of Europe, aud thug attain their full nnd undoubted right of 
upholding the King's banner irl'espectif'e of locality, the delight of His 
Majesty's subjectA in this country know no bounds. 'l'he share ta.ken by 
India in tbis,gigantic struggle, the part played by our soldiers in China, Afrioa, 
Mesopotamia and 011 the European battlefield!', bas not only won for them 
the unstinted admiration of their l~  Bnd Colomal comrades, but has also 
been fully acknowledged by the British nation in soleilln Resolution adopted 
at t.he Guildhall meeting. And if, wh{'n merely knocking at the outside gate 
for admission into the Imperial :F'ederatioll, India has willingly and 
spontaneously done" hat she has donf' in t.his critical period of British history, 
what is it that she \Yill not be ~ to do if allowed bel' proper place in the 
Councils of the Empire? Contented India will, then, place at the disposal 
of the Empire not only '124 regiments of infantry with artillery, and 28 
regiments of cavalry besides smaller bodies of troops, aggregating more than an 
infantry division, , but the martial races of Indin, will, SllOUld occasion arise, 
pour forth millions upon millions of unrivalled fighter:; for the defence of 
the Empire. With the part which India has taken in this .titanic war, with 
the conclusive proof given by her of her abiding loyalty to the British Crown in 
this international crisis, is it surprisi ng that, in N o.vem ber last, liT! Charles 
Roberts, speaking in the House of Commons on behalf of tho Secretary of 
State, should have given expression to the desire of Government tbat India 
should ~  a place in our free Empire "Worthy alike of her ancient 
civilization and thought., of the ,'alour of her ~  races and of the 
}18 triotisru of her sons ?' 'She now claims,' said be, 'to be not a mere 
dependent of, but 8 partner in, the E:npire.' And on behalf of the then 
Leader of the Opposition, now Secretary of Sta.te for the Colonies in 
the National Cabinet and with his full authority, Mr. H. W. Forster, 
recognizing 'India's splendid and unswerving loyalty,' aSlJooiated His 
:Majesty's Opposition with ~  sentiments. With the eloquent words 

~ by the Prime Minister and the Right Bon'ble Mr. ~  
Law in the memorable GuildhaJ.l. meeting still ringing in our ears, 
is it surprising that the Indian subjects of His Imperial Majesty 
should be full of hope and trust in tile future of their country? And that 
hope and trust are vastly strengthened when we remember that the 
comradeship, on the battlefields of three continents, between tbe British, 
Colonial and Indian soldiers has not only removed groundless misconcep-
tions and brought about mutual confidence ~l (l understanding, but has 
sealed with blood. for all .time thi3 renewed ~  of feJlow-citizensbip 
of a great and glonous EmpIre. In the words of Erne Harmond's 'Salutation 
to Indian Soldiers '-

•  •  • I Througb the boom of guns 

'l'hat ramble. round the surface of fihe globe, 

Y oor prowess and your ~  strike the eight 

Of all men living. You have won your right. 

Our Empire needs, and ba" the circling ba1:d 

Of deadfast union, part to part. Our ways, 

Oar hopes are ClDe ; aDd, onward hand in hand, 

We tread, IDvincible, our Imperial atrand.' 

" MjLord; it is impoaible for me to discuss in detail all the solid ground. 
whioh lie at; tbeo;basisof my Resolution within the half hoar to whioh I 
cam limited. ~l . l  to wbat is bat an incomplete aynoplia of 
this importalt subject; ADdiDClioate-d the lines upon whioh, in m1 humble judg-
meni, the d_uuion Of this Imperial proLlem allonld proceed in and out of thia 
CoUDoiJ. * It iaDot onl1 absolutely unnece8S8.l'J', but would, to my mind, be, in 
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the. highest (~  impolitic to u well on the past, and to criticise the policy 
whICh has hltherto kept India out of the Imperial Conference. The dawn of a 
~l.  era of hope a ud. tt'ust, of ~ l confidence and understanding is already 
vIsible ahove the horll;ol1, aud. It behoves all well·wishers of the country to ap-
l)roach the question in a spirit of . hopefulness, dealioO' with it in the liO'ht of 
those principles of constrllCtive statesmanship which alone lead to ultimate 
~ . 

" l\Iy Ll)rd, India is not ~  with the ~ . l l ~  of t.he Secre-
tary of State at tlie Imperial C,)nfel'cnce : what she wants is her own direct repre-
Elent.ation like thaJ of the British Colonies. And just as the glimmer of the early 
~ \\  }wralds the coming of the :Pountain of Light, 60 is the gracious pet-mis· 
Slon granted me to-clay the harbillger of the happy period when, this her just 
claim Leing duly recognised, India will ~  her proper place in the Councils of 
the Eml'il-e. Fortunately for her, the affa.irs of the Empire are at this moment 
presided over not by this party or that, but by a tlllly National Cabinet repre-
sentatiye of the enth-e British llation_ And the glorious example of South 
Africa hrlS ah-eads furnished an object·lesson to those whC? may have enter-
tained allY doubts regarding the n bsolute efficacy of a policy (}f sympathy find 
trust. On behalf of 313 millions of my countrynlen, representing over 75 per 
cent of the entire population of the Empire, I appeal, through your Excel-
lency, to His )Iajesty's Government nnd, through them, to the enlightened con-
science of our British fellow-subjects in Great Britain and her Colonies for 
India's ndluission in the Impel-ial Federation which, with the res.ulting con-
tentment in all parts of the Empire, will constitute the best guarantee not only 
of the happiness of His Maje:;ty's subjects, belonging to a.ll races and creeds, 
but also of the peace of the world. 'Vith complete oonfidence ia the justice of 
OUI' claim and a hea.rt full of hope and trust, my Lord, I beg leave to moye the 
following Resolution :-

, This Couneil recommends tJ the Governor General in COiluciI that a representation be 
Fent, ~  the Right Hon'LIe the ~  of State, to Hi" ~ .  Government 
urging tha.t India .shouldJ iu future, be officially repre.;entcd in the Imperial ~  n 

His Excellency the President:-"It has been a source of 
profound Eatisfaction to nle that it has been within my po\\rer to accept for • 
iliscussion the very moderate and statesmanlike Re:mlution, happily devoid 
of all contro\'ersial character, ~  has been propose:i by the ~ l  Mr. 
Muhammad Shafi, and it is a matter of still greatel· satisfaction and pleasure 
to me to be able to announce that the Government of India gladly accept 
this important Resolution, which has their wnrmest sympathy, a.nd, if it is 
accepted by Council as a whole, the Government will read-ily comply with the 
recommendation contained therein. 

Cf We have all listened with deep interest to Mr. Muhammad Shaft's eloquent 
speech, and it is a real pleasul'e to the Government of India to be able to 
associate themselves with his Resolution. 

" Before proceeding fUI-ther, it lVould be as well that I should rec:\pitulate 
what has taken place at Imperial Conferences in the' past, and detine the actual 
constitution of the Conference as created by the Governments who have hither-
to Leen represented in it . 

• r It was due to the presence in L:>ndon, in 1887, of the Premiers of the various 
self-governing Dominions, repre3en\ing their countries at the celebrationg of 
the Jubilee of the late Queen Victcria, that the idea of a Colonia.l Conference 
first took practical shape, and simU'r meetings took place in 1897, 1902, 1907 
an(11911. At the earlier meetings. '\the Secreta17 of State for the Colonies 
presided. 
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"In 1887 the Secretary of State for India attended the formal opening 
meetings of ~ Colonial ~  but at subsequent proceedings "neither he 
nor any'representatjve of Indian interests was present. 

" At the meetings of the Colonial Conferences held in 1897 and 1902, tbe 
Secretary of State for India neither nt.tended nor was represented. 

"In IHOT. hy arrangement ~ . Lord Morley, then Secretary of State 
for hulin, and the Prime Minister, Sil' James Mackny, now Lord Incllcape, 'vas 
permitted to ~  the meetings in the ~  of ~  Morley. not aq a 
men1ber of the Conference nor as the represcnt'ttlve of Indul., but on ~ l  of 
the India Ollice, nnd' with a view to the representation of Indian interests ' 
and in a debate upon Colonial preference, Sir James ~  the Oonference 
at some length, ex:plaining the Free Trlule principles Oll· which the eoonomic 
situation in India is ba!'ed. 

" In that year a new constitution 'Was approved by the Couference for its 
future l ~. 

,I Henceforth it was to be known 8S the Imperial Oonference, and was til 
be, in the words of a Resolution· passed by the Conference, f & periodical 
meetinO' for tlle (lisoussion of matters of common interest between His Mnjcs-
tv's ~\ ll  and Ris Governments of tho self-governing ( ll ~ 
beyond the BCa@.' With the change of title, additional importance W88 gi \"en 
to ·the A.membly by the assumption of the Presidency by the Prime Minister 
of the United 'Kingdom. 

" The men) ~ of the Conference} as then and now constitut.ed, are t.he 
Prime 11 inister of the United Kingdom, the Secretary of State for the Crllo:lies 
and the Prime Ministers of the self-governing Dominions, but again in the words 
of the Resolution, , snoh other Ministers, as the ~  Got'ernments may 
appoint, will also be members of the Conference, it being underlitood th.."lt, 
exc-ept by spE-cial permission of the Conference, each discussion will be con-
duct£'d by not more than two representatives from each· Government, and each 
Government 'Will have onlv ODe vote ' . .. 

" At the Imperial Conference of 1911, the Secretary of State for India 
was preseat at n meeting, but India her3elf :~  no recognised place in thi." 

• Conference. 

,: R ~  is. therefore, at present tonfincd to the United Kingdo;n 
and the self-governing Dominions, nnd no one can now attend the Conference 
as a Representative except a Minister. Further, alterations in· the con..,titution 
of ~  Conference are made onJy by, and at, the Conference, itself: and, if 
precedent be iollowed, take effect oniy at the next succeeding Conference. }"rol1l 
this STatement of the actual constitution of the ImpM"ial Conference, you will 
see that the ultimate decision upon the reprp&entation of India at the next 
meeting of the Couf('renoe rests with the Conference itself. It is of course 
premature to consider the manner in wbioh the representation of India, if 
admitted, sbould bt' effected. but prima facie it would appear reaJOnable that 
India slwuld be represented by the Secretary of State and one or two represent-
atiy("s nominated by the Secretary of State in con8ultation "'ith tho Vioeror, 
such ~  being ordinarily selected from offioials resident or aening In 
India. 11le present practice of the Imperial Conference excludes non-oillcial 
representatives. It 'would of course be incumbent on these nominees to act 
in the Conference in conformity with the policy and wishes of the Secretnry of 
State. JUIt as iD the case of the self-governing Dominion., the llinisten 
accompanyiDg tile Prime Mini8ter have to take tlleir polio,. from him, and 
the ~  poRtion of the 8eerctary of State is in1initelllU\*ior. 

,.' I have thought it desirable to put before you all the dUllouJtiea and 
obstacles that present tbem181ves to the attainment of the object that we all 
denre and have in view. At the same time, I am authorised by Ria M'ajeaty'. 
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Government, while preserving their full Iihet>ty of juig-ment and without 
committing them either as to principlc5 or details, to give an undertaking 
that an exprrssioll of opinion from this Imperial Legislati va Council, in the 
sense of the Resolution that is now befot'e us, will receive lllOst careful 
consideration on their part, as expressing the Jt .. git.imate interest of the 

~l  Council in an Imperial question, although the ultimate deoision of 
His Majesty's Government must necessarily d.epen:l largdy on the attitude of 
other members of the Conference. 

" 1.'his is, I venture to think, all that we Cln reason'lbly expect at the 
present time, nnd that such a pledge is eminently satisfactory as showing due 
consideration for the claims of India. ",,(" e can only hope, with trust and _ 
confidence, that, when the right moment 3rt'ives, these c1aims may merit the 
alJpronsl and support of His :r,hjest)"s Government and receive sympathetic 
consideration from the Governments of the self-governing Dominions. 

II We ba\e no knowledge of the date when the next· Imperial Conference 
~ ll be beld, nor what form it will takp. But much has already happened, 
since the last Conference W.1S held in 1911, which will leave a lasting mark upon 
the British Empire, and it i, to me inconceivable that ~  of such dis-

~  ability and far-seeing patriotism as the Premiers and Ministers of 
the self-goyerning Dominions will not have rea1isecl, from recent ~  the 
great and important position that India occupies amongst the various Domi-
nions and Dependencies comp3sing the British Empire. It is true ~  I nJia 
is not a ~  Dominion, but that seems hardly :treason why she should 
not he suitably represented at fulure Conference.;. India's size, population. 
wealth, military rpsources, and, lastly, her patriotism demand it. No Conference 
can afford to debate g-reat Imperial issues in which India. is vitally concerned, 
llnd at the same time to disregard her. To discuss questions affecting the 
defence of the Empire, without taking India into account, would be to ignore 
the value and interests of the great.est military asset of \he Empire outside the 
United Kingdom. So also in trade, to discuss qUD.stions affecting commerce 
within the Empire, without regard to India, would be to disregard England's 
best customer. To concede the direct representation of India. at future Impe .. 
rial Conferences does not strike me as a very revolutionary or far-reaching con .. 
. cession to make to Indian public opinion and to India's just claims, and I 
feel confident that if, and when, this question is placed in its true light before 
the Governments of the self.goveming Dominions, they will regar.:l it from 
that wider angle of vision from which we bope other Indian questions m3Y be 
,·iewed in the near future, 80 that the people of India may be made to feel that 
they really are, in the words of Mr. Asquith, I conscious members of a living 
partnership all over the world under the same flag'." 

The Hon'ble Sir Ganga,dhar Chitnavis :-"'My L'1rd, I beg to 
thank Government for having aCJcpted this Resolution, and for having promised 
to make every effort to ~ for this country an opp()rtunity to take part 
in the counsels of the E.npire. The association of Indian representatives 
on this Conference is necessary for the promotion of mutual acquaintance 
and respect among this oountry and the Colonies. Local ~  is essential 
for wise and good government; hence the necessity for direct representation. The 
great 'Var of to-day is being fought by the people. The politics and commerce 
of the iron age tbat is now to follow will be conducted on the widest nationsl 
lines for the· people's benefit • 

.. The acceptance of this Resolution by Government, with the permission of 
the Secretary of SL"\te, is in consonance with the highest ministerial assurances 
th"t the amazing outburst of Indian loyalty of last year had created a better 
feeling towards us among the English people, and that it would lead to the 
initiation of a policy of greater trust anitoonfitlence. India bas given the clearest 
proof of the identity of her intere5ts with those of the self-governing parts of 
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Bis Mnj(lsty's glorious Em})ire. The ('otlnt I'Y ~  along wit.h other pads of the 
gr&"lt Kingdom, in accordance with her ~ l  T?e&ns, shared the burden of 
the EmlJire which wi]], I nnl sure, nCYer lignIn be ]801(1. We have begun to 1e:1.I·11 
to think imperially. 'Ye l l ~  thnt, ns citizens of the Empire, we are membel"A 
of a great Imperial family. Our Joyalty is admittedly unimpeacilable,.nnd the 
great ~  cf the nation is ~ l l  sound. 
. "I tberefore a-gain thank Govf'rnment for the announcement that has now 
been made by your E ll :~  and for the ~ .  and statesmanlike 
l'entiments you haxe just expressed in regnrl to tuis country ill making this 
announcement. " 

The Hon'ble Sir Fazulbhoy Currimbhoy:-" My Lord, 
I am glad my friend, the Hon'ble Mr. Sh lfi.. lans moved this Resolution. 
Ron'ble Members will remember that thfs subjoct of Indian represent-
ation at. the Imperial Conference was pressed. by me in Conndl 'on' 17th 
March last, and if I did not move 8 Resolution then, it was only with the 
object of not embarrassing Government. My Lord, before proceeding further, 
I cannot belp but ~ in order to allude to this fresh mark of your 
Excellency'S unquenchable devotion to the welfare of the people of this couDtry 
as shown by your admitting for discuslOion this Resolution which has, I Plny 
safely say. the unanimous al>proval of the ~ . 

";1 haT'e always felt that the present exclusion of Inclia from thc Impe,.inl 
Conference lacks justification. Hon'ble Members will be plp.ased to note tll!lt 
the periodical ~ at whic!l we olaim representation Rre no longer 
Confel"fnces of Oolonial Pl'emien;, but a.re ' Imperial' Conferences of the 
representatives of tbe different units of the Empire. l'he adoption by these 
Conferences of the ~  and more comprehensive name' Imperial.' invests thf'm 
with an importance much beyond what they had in the initial stages. and 
renders their proceedings of paramount importance to the whole of the British 
EmpiI'E". The' Imperial idea' of the late lft J oaepb Ohamberlain. which ",as 
tIle basic and oonstructive prinoiple of thf'8e ~  would be ~ 

less if any important unit of the Empire was left out. -'!'hat India is an "-
integral unit of. the Emp!re, which it would be folly to ignore, cannot be 
denied. 
"My Lord, however great, hO\Teverattractive the' Imperial idea', the Coloninl 

Premiers' Conference \T'ould not have assumed the importanoe it did wit,bin 
a few years of its inauguration, were it not for the fact tbat the self-governing 
Colonie3 rendered material assistance to the United Kingdom at the Boer 
War. 'l'he union ,,-ith the Colonies was thus scaled wit.h blood. It is a pity 
India was not allowed her l ~  share of the responsibility as a unit of 
the Empire on that ~ . It was Dot that she was reluctant to help 
England; but the old idea still dominated the counsels of the Imperial 
8utljorities, that the Indian soldiers should not be pitted against the European 
enemy. Race prejudice prevaHed, and the Colonies got &ll the ohance and all 
the credit for the help, notwitlstanding the fact that lome Indians did go to 
the Front as non-combataDts. Had we the opportunity fifteen years ago, al 
we now have through the noble initiative and efforts of your Excellenoy. of 
helping England with men and money in her hour of trouble, the Ministers 
would, ilf all probability, have admitted India into the Imperial Confederacy 
in 1902. But this speculation need not be pursued further. The ~ of 
these Conferences warrants the conclusion that lubsts.ntial and unoli&t&k able 
pJ'O')f of the identity of interests of one part of tbe Empire with those of the 

~ .-~  such as u._ ~  by loyal help in war, eDtitlea that part 
to an honourableahare:in Imperial deliberations. _ 

. •.. ~ To pu} ~ .~~~ ~~ ~ ~  of ~ l  is an enabling condi-
tion ,of aequmtion of pb1ter. ·00 the present OCC8&1on too fhe question i. leri. 
oua17 mooted that the aeU-gOTemin, Cokmies should be given a )arler lbare iD 
the administration of the Empire 1Jl appreciation of the great help rendered 
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by them i? the JTuropean wnr. The same principle applied to our case for 
representatlOn would nppe.'lr to be not on1y strong but ~ l . If the sb.te-
ments ~  ~  authorities havf'i nny lneaning, the assistance rendered hy J ndia to 
the AllIes 1S as valuahle as that rendered by the Colonies. 'fhe only difference 
Ims been due to the absence of an Indian ~ vv. It would be wr.:nrl' t.1) contend 
that the proposed. lat'ger powers of parlicip"ation could be fairly given to the 
Colon ies in appreciation of their ~ without T nrlia being given a place in the 
J mperial Conference in reco!!uition of her equally loyal and unst.inted ~l . 

This c3.nnot he done without the ahandonment of all accepted principles of 
j \lstice and fairp1ay. :Afr. Josf'ph Chamberlain, in his inaugural address at the 
Conference of 1902, obserf'ed: 

t The link which unites us) almost invisible as it is senti:nenbl in character: is oll'£: whi'Jh 
we wDuld gladly ~ .  

" The link between England and 'India na.turally (lsc3.ped his notice then; 
but the present war 11as made it patent to all impartial observers, and there 
wouIel be few living Statesnlen, eitller in the United Kingdom or the Colonies, 
who wO.lId not be glad to ~.  it by the same generoui prOCe83 of admissioa 
of In lil. into the Imperial CO;lfeder;lcy and the counsels of the Empil·e. -. 

" My Lord, it is just possible to raise a technicJ.] difficulty to the 
grant oE the concession. It might beal'guel that India is a lJep2nJenoy, 
and, as such, holds n. position inferio: to . ~  of the l ~. EJ: hyp{)tIJesi. 
she cannot have an equal status With the Colonies at the ~l  A 
scrutiny will expose the unsoundness of the position. India is undoubtedly 
clas3ed as a Dependency, but thi3 is Inore in view of her present stag-e of politic!ll 
development than from any false idea of her bubjection to England. By OUf 
gracious Sovereigns we have always been treated in the sarna way as their 
other subjects; equality of status has been assured to us by more than one 
dooument of unimpeachable authority. Even in the matter of internal admin-
istration, the trend is definitely ~ self-government l ~  the con-
8ummntion is ret far away. In the field of battle we are comrades of 
these Colonials. 'rhe a.dvancement of any argument of snppased political 
~  to defeat our claim, which is founded upon ~  and the 
highest considerations of Imperial statesmanship is unthinkable. The present 
temper of the Colonials is favoarable to India. Now that the Colonials ha.ve 
mixed with our countrYmen in the different theatres of the war as comradE's 
in nrms, they have, from all reports, modified their views about us. and much 
of their present prejudice against us has disappeared. A new friendship ~ 

grown up . between the two classe:s of His ?lI:ljesty's subjects on the stricken 
field which is full of the best augUi."y for the future. It is ungenerous t.o 
suppose that the Colonial is wanting in a sense of ~ . A brave peopl0 
with tine impulses, snch as thestJ Colonials undoubtedly are, cannot fail t') 
appreciate merit and to take a just view of the rights of other partit,s. It is 
true we have had our troubles with the self-governing Colonies; but we 
cannot ignore the fact that a. great deal of the difficulty of the situation has 
been due to economio causes. But when such causes are absent, as in t.he 
case ot Indian representation at the Imperial Confal'enee. the Colonies will 
surely not have any)erious objection to recognise the equal st.'l.tus of India 
as a component pnrt of the Empire. I have the liYeli&tt hope that, with 
their present appreciation of Indian loyalty and Indian bravery, the Colonies 
'Will welcome India into the grent Imperhl Confederacy, and accord to it a 
seat at the Imperial Conference. 'fhey will realise tbat the subjects discussed 
at the Imperial Conference are of supreme interest to India also. and that it 
'Would be unfair for the Colonies to advise the Imperial Government about 
matters of general interest to the Empire, and of particular interest to India, 
while ahe is denied her ·legitima.te sar. And further, that 'Would be a 
denouement in flat contradiction with all that has been said in responsible 
quarters of the just reward of India.n loyalty. Indian valour, and Indian 
lupport, and it would ~ difficult to ~  such a position, I a.m loath to 
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believe tllat: after we \~  gh-en t.he mo .. t ('oncl.usivc proof of _ C?tll" ~  

fidt·li, v to the Empire. \'"e shall look in Valn for the fruItIon of our hopes 
even iu this Dlntter of direct representation at the Imperia.l O ~ . I 
am ~  under your Excellencv's \Tise and statesmanlike guidance and with 
your E ~ ll  earnest and 'powerful support, we sha.ll get this right in the 
immediat.e future. 

" 'Yith these obserl"ations, I support the Resolution." 

The Hon'ble Mr. Surendranath Banerjee :_U }fy I"oM, I 
1 hink I speak the ~( ~  of my non-official colleagues on this side of the House 
wlwn I say that there is at the present ruoment but. one ll~ which is upper-
most in our hearts, and that h of deep gratitude to your Excellenoy for ~ . 

jnO' the R-esolution and for the terms in which you have been I)leased to notify 
~  acceptance. 'fhey contain that true ring of genuine sympathy and of 
active concern and solicitude for onr interests which hale enshrined your 
Excellency's name in the grateful recollections of my countrymen. 

. , 

cf My Lord, you asked llS to state our views upon the proposition that has 
heen placed berore this Council, and r am sure, m1 Lord, you expect us to 
state them with perfect fnmkncs8 nncl cnndour. My Lord, fifteen months ago 
such a Resolution, 8.9 the one which has bpen introduced by my friend ~  

"'ou1d hsye been deemed hopelessly premature; but the aspect of things hRS 
changed and the war Las brougt t about a complete transformation in tbe 
current of public opinion lJOtb here as \Tell as in England. War is one of the 
direst of human l ~  but, my Lord, there is no cloud without ita silver 
lining, and this war has afforded us the opportunity of demonstrating to the 
world our undying devotion to the British .t:n:pirc, an Empire which stands for 
us as the emblem of, and the guarantee for, the steady and progressive develop-
ment of constitutional freedom in this great and ancient land. 

4( The loyalty of our people and the courage of our Indian troops have made 
a profound impression upon British public opinioQ. My Han'hie friend, ~  

Mover, has referred to the change in the angle of vision on the part of the 
British demoora(,"y upon which the late U ndl'r Secretary of State for India 
dwelt with SO much eloquence. My Lord, ~ ~  of attitude on the part 
of the British people is not confined to aDY particular class or to any particular 
Sf Action, but is uniY6rsal. 'l'he' Times J ne\\ spaper-Dot always frienilly to onr 
interests-thus observed the other day : 

• 
{ We must see to it ~  after the.war is over we aooure to India an ampler l'oioe in lh. 

eouosels of the Empire.' 

" Mr. Bonar Law, speaking at the lIansion Honse. observed that, after tIle 
termination of the war, every part of the Empire muat have ita share in the con-
trol and management of the affaira of the Empire. My Lord, the feeling hal 
penetrated even to the Colonies and found expression 10 the uUeranoea of their 
mm.t illnstrious Statesmen. Sir John» 00011, Agent-General for TaamaDia, in a 
speech that be delivered &tithe Royal Colonial Institute. oble"OO that Dot 001, 
India but that. also the CroW'll Coloniea should be invited to lend their repretleDt .. 
atives to the Imperial Conference, which ahould discU89 all qaestiona alJ'ecting 
the E1I11'ire. 

"1£y Lorct in view of a situation so full of hope and promiae, it 
. seems· to me that my friend's Resolution does not go far enough. He 
pleads for·· officIal rppresentation at the Imperial Conference: he d08l 
not plead ~~ pOPlllAr repl't'sentation. Be urges tbat an addreaa be 
pr84eftted to. His llajest,'s_ Government, through the t;ecretal'1 of Saa&e 
for . .l ~ ~  ( ~ l ~~ : l at the ~ CounciL 14y Lord. 
o1IiClal ~ ~  hon may mean lIttle or lloLbJDg. It may iDdeecl be 
atteode4, ~ lOme risk; for I am lOrry to haye to .,-but ~  it I mll&t 
t bat .our ~l l  do .Dot n1 "ay •. see eye to eye with us as regards maDY gr., 

l ~ questIOns ",Incb affect thb oountrl; and indeed their Tiewa, judged 
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frGm our standpoint, may sometimes seem adverse to our interests. .At the 
same time, my Lord, I recognise the fact that the Imperial Conference is an 
assemblage of officials, pure and simple, consisting of i\1inisters of the United 
Kingdom and of the self-governing Colonies. But, nly JJord, there is an 
essential difference between them and ourselves. In their case, the Ministers are 
the elect of the people, their organ and their voice, answerable to them for their 
conduct and their proceedings. II! our casc, our officials are public servant:;; in 
name, but in reality they are the masters of the public. The situation· may im-
prove, and I trust it will, under the liberalising influence of yonr Excellency's 
beneficent administration; but we must take things as they are, and not indulge 
in building ~ l  in the air which mayvanish ' like the baseless fabric of a vision'. 
lIy Lord, much will depend upon the questions that will be discussed at the Con-
ference. Your Excellency has I'eferred to some of these questions, and with your 
Excellency's permission, I desire to point out that whatever difficulties there may 
be in regard to official representation, they are very n-cuch minimised in view of the 
topics that are likely to be considered by the Conference. These questions, as 
your Exoellency h'l8 pointed out include Imperial defence, the commerce 
and trade of the Empire, and, lastly, the question of Indian immigration into 
the Colonies. Is there any cleavage or difference of opinion between official& 
and non-officials as regards these matters? My Lord, if we examine the 
matter, we shall find there is very little. As regards the first, the question of 
Imperial defence, I take it that there is none. Officials and non-officials, 
representatives of the peopl& and representatives of the Government, we are 
all animated by a common sentiment of devotion to the Empire, and by the 
firm resolve to defend it at all.costs and at all hazards. No doubt the question 
of the equitable distribution of the financial burden may iuyol ve some difference 
of opinion, but let me gratefully recognise the fact that the Government of 
India, throughout the long controversies that have taken place on this question, 
have strenuously endeavoured to uphold the claims of India. What is even 
more valuable, there is a growing feeling in England to do justice to the-
finanoial interests of India. As regards trade and commerce, we of the· 
educated community are all protectionists j the Colonies are also protectionists ; 
and public opinion in England, so far as we can gather from the statements in 
the newspapers, is steadily veering round to the side of protection. The other 
day, a deputation waited upon the Prime Minister-a mixed deputation con-
sisting of free-traders and protectionists -and they urged the imposition of 
import duties. That, my Lord, is a very significant fact. Therefore, as regards-
trade and commerce, I take it that there will be no cleavage between official 
and non-official opinion. 

" Coming now to the question of Indian immigration into the Colonies, 
my Lord, its consideration has been very Jl1ucb simplified by your E ll ~  

great pronounoement upon the subject. Your Excellency was pleased to lay 
down the policy which 6hould be follO\ved in this matter, and that is 3. policy 
of reciprocity. My Lord. I am perfectly sure that any official representative ~ 

of the Government of India sitting in the Imperinl Conference cunnot possibly 
ignore the weighty pronouncement of your Excellency • 

• e Therefore, my Lord, as regards most of the questions that are likely to 
be taken up by the Imperial Oonference, it may be assumed that there will be 
little or no difference, or cleavage, between official and non-official opinion. 
But, my Lord, there is one argument of overwhelming importance which seems 
to me to be wholly decisive of the issue, and that is this: if this Resolution be 
accepted and given effect to, it will mean the definite recognition of India's 
claim to a place in the Imperial Conference. That may mean little or nothing. 
Perhaps, at the present moment and under existing conditions, it means little. or 
nothing. :But, my ·Lord, it is by and through these little things, as all history 
tells us, that the great fabrio of constitutional freedom has been built up. We 
cannot forego our opportunities, however trivial or insignificant they ~. 
I feel sure, my Lord, along with the rest of my countrymen, that the time 18 
fast ap'proaoliing when even in India public opinion will become irresistible, 
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-and our o fficia.ls, who nre l)ublio servants in name, will really become the 
servants of the public. ~  Lord, if this Resolution is accepted and the con-
e.ession is gra.nted, one point at least will have been gained in the definite re-
cognition of the fact that India is entitled to a ,'oice in the counsels of the 
Empire. To.day that voioe may be officia.l, to-morrow it will be popular. In 
that hope and oonfidence I support the Resolution. 

" One word more, my Lord, and I shall be <lone. Your Excellency's Gov-
ernment has been pleased to acoept this Resolution, and possibly the Resolution 
will be given effeot to by His Majesty's Government. My Lord. if there is to 
be official representation, may ,ve not ~  that the officials may be selected 
by this Council-one of whom I hope will be an Indian-subject to the approval 
of the Government of India? My Lord, our delogates will then go forth to 
the Imperial Conference as the chosen representatires of the Government and 
the people l .~  

The Hon'ble Mr. Dadabhoy:-cc My Lord, I trust the Resolution 
will meet with the unanimous approval of the Council. A.s far as I understand, 
the principle of representation is not 80 muoh in question. The Imperial 
Government would appear to have accepted the principle that India should 
be represented at the Imperial Conference on particular occasions. On 29th 
March, 1911, Mr. Lloyd George, in reply to a question in the House of 
Commons, stated that • the Prime Minister will take any steps necessary to 
ensure the repl'Slentation of India wben required'. Bot the Imperial Gov-
ernment was of opinion then that representation by the Secretary of State for 
India W8.Ssuffioient, as on 2nd June, 1911, Mr. Harcourt, on behalf of Govern-
ment, asserted that 'representation by the Secretary of State ~ India 
meets all reasonable requirements '. And, in pUl'SU&nce of this policy, at the 
Conferenoe of 1907, India was represented by Sir James Mackay. of the 
India Offioe, who spoke about the proposed inter-Imperial preferential tariffs. 
At the Conference of 1911, Lord Crewe, as Secretary of State for India, stated 
the case for India on the motion for' wider legislative powers in reapect to 
British and foreis;n shipping'. The Resolution before the Council does not 
thus propose any violent change in the existing order of things. It does, 
however. suggest modification of the rules in two materisl respects. In the 
firRt place, it recommends Indian representation aB of right, and in the next 
place, direct n:.t:sentation from India is recommended. And the issue before 
us is, whether . is neceaary? 

" My Lord. even a cursory review of the history of the Imperial Confer-
ence will show that it deals, and it is intended that it should deal, with matters 
which concern India in.common with the other parts of the Empire. The root-
idea was 'the desirability of drawing. different parts of the .Empire closer 
together for purposes of defence and commerce'. Mr. Joseph Chamberlain 
advocated this from 1887 onwards, and he availed himself of two great 
ceremonial occasions to gather together iI:. conferenoe the 1'6presenWiv68 
of the self-governing Colonies. The idea gradually deTeloped of oalliDg aD. 
Imperial Conference for business, and in 190'1. as pointed out b,. Sir Henry 
Campbell-Bannerman, the Conference of ihat year. the first of ita kind, waa 
• apeoifically anmmoned for the purpose of business ',-' a dUo_on of the 
matters which are of common concern to us all'. In 1911, lIr. Aaquith in 
the coarse of his inaugural addre. at the Conference, stated that- ' 

, ~ Us t.he primary object and geyeraiDg puqae of ihaM perioclical CoafereDC8I t.bai we 
-J Db Dee COIIM8l togsber in the meUaw whiah CODC8rD U8 ail' 

"Now, in new of theM weighty statements, the deciaiOD on the ilaue 
~  ~  ~ Uroll the ~ <?f the farther ileuea, whether 

.~ a lUlU of the Bmpue, -whether IadJa ~ i.nteteateclln the mainteDanoe 
of Bntiah power. ~ ~ wl1ether the mattera diaotuIed at the Imperial Con-
menee CODC8ftl ~  p. '.I'hare coa1d be but one anawer to all theM questiou. 
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It is beyond question, true that, so far as the Imperial Government is concern-
ed, we, His Majesty's Indian subjects, occupy the sa.me position in the British 
.Empire as His Majesty's Colonial subjects, and equality of citizenship has 
been guaranteed to us both by Statute and ItoyaI Proclamation. 'I'he Charter 
A.ct of 1833 ond the Royal Proclamations of ::,858 and 1908 are in point. The 
Oharter .~  recognised' definitely and finally, the equ31it.y of status, of rights 
and of dutles of ~  Indian subjects of His Majesty with the British subjects'. 
The Royal Proclamations proceed upon the assllmption that India is a unit of 
the ~ . There is no distinction in nIl this between one class of subjects 
and another, nnd the idea obviously is that India is as good a unit of the Empire 
as any of the self-governing Colonies. In His Gracious Mesgagc to India of 
.September 8, 1914, His Imperial Majesty feelingly refErred to-

t The unanimoU8 uprising of the populations of my Empire in defcllCJ of its unity and 
integrity. ' 

"This pronouncement is remarkable for the same absence of all distinc-
tion between India and the Colonies. 

" Thus, constitutionally, we enjoy the same status as the Colonials, and 
India. does form a unit of the British Empit'e in the same way and to the same 
extent as the Colonies. ThiR status is unaffected. by the difference in the 
degrees of political development of the two component parts. Similarly, in the 
matter of defence of His ~  Realm, India is equally deeply interested. 
Mr. Bonar Law, on 13th July, 1915, in speaking in Parliament of General 
Botha's services, made a pointed reference to the help rendered by India, 
A.ustralia., New Zealand and Canada, and observed: -

, Tbey have come entirely of their own free win, not merely to help us in our quarrel, but to 
take part in ,vhat they regard as tIJeir 'Iuure}, and to defend the Empire which was assailed, 
which was tAeif'1 as much as OUrI. 1 

" 'l'his is unequivocal testimony to India's interest in the defence of the 
Empire in common with the United Kingdom and the Colonies. On 16th 
September, 1914, Mr. Asquith, speaking about the cost of the Indian Expe-
ditionary Force in Parliament, gave expression to ' an acknowledgment, sincere 
and heartfelt, of the spontaneous and splendid ·assistance which our great De-
pendency of India is giving us " If we bad no interest in the defence of the 
Realm, why should we offer all this ussistance to Engla.nd at this crisis? 
Nay, for the mainte.nance .of British power, ~  is ~ keen and as necessary an 
associate of the Unlted Kl1lgdom as the ColonIes. 

, , With regard to t}le third point, apart from the weighty statements 
about the purpose and soope of the ~  referred to above, the mere 
fact that the India Office is consulted about oertain matters discussed at the 
Conference, even though India has so far not secured a rightful posi-
tion at it, proves conclusively that that body deals with matters which 
concern India as mll.oh as the other parts of the Empire. Indeed, the very 
idea of a British Empire presupposes and connotes the existence of common 
interests which concern every unit thereof. As Sil" Guy Fleetwood Wilson 
pointed out in this Council in March, 1913 :-

I The Britieh Empire may be said to be regarded as consisting, not of an aggregation 
of separate entities with no mutual relation to each otherl but of a. family of States animated 
by a oommon family purpose. ' 

, And again, it is olear that the d.evelopment of Iadia.i-;t the fu.ture must be ~  
OD, and primarily ntlected ~ the pohcy pursued by the Bn1.ish Empire as a whole and parti-
cularly 6, the United Kingdom. I 

" It is the settlement of this policy of the British Empire as a whole that 
is 'the governing purpose' of the Imperial Oonference. The deliberations of 
the Conferenoe are thus of deep moment to us. In the light of these facts, 
there can be no question that adequate l'Cpresentation of India at the Con-
ferenoe is absolutely Decessary. And for suoh representation two conditions 



50 RESOLUTION ON THE R.E RE EN ~T ON OF INDIA IN 
THE IMPERIAL CONFERENOE. 

[11,.. IJadab1aog.] [22ND SEPTEMBER, 1915.] 

must be fulfilled. In the first place, India must be allowed n. share in tbe 
labours of the Conference in the snme way as the Colonies, instead of being 
summoned to plead her cause on special occasions, at its special sittings. It is 
one thing to appear at the bar of the Empire to advocate, or it may only be to 
criticise, n particular polioy, nnd it is quite a different thing to co .. operate 'with 
the representatIves of the various unit.s of the Empire in the evolution of a 
policy which is for the common good. And it is this right of co-operation 
which India claims, and which must be assured to her to ensure that adequate 
representation wbieh is of tbe last importance to ber. 

,; The next important condition is, that India must have direct representa. 
tion at tl1e Conferenoe, irrespective of the question of the personnel. I have 
listened with great respootand interest to the position of the Secretary of State 
in this matter as just explained by your Excellency.' The Secretary of State 
for India is undoubtedly the 8upreme authority as regards our internal 
administration. As a :Minister of the Cabinet, he also is the protector of our 
interests in the larger conoerns of the Empire. While the dual position gives 
him a distinct advantage, it may also prove in actual working a disqua.lification 
in certain respects. Generally. the Secretary of State comes fresh to office 
without any previous acquaintance with the special needs of India; and as a 
party man, his tenure of office is more or less uncertain. It often happens that, 
by the time he acquires the requisite knowledge of details, he vacates the office, 
and makes over charge to another Statesman. His Oouncil, it is true, may be 
expected to have fuller information; but the members cannot have that 
up-to date firsthand knowledge whioh is 80 essentially necessary, espe-
cially in this matter of representation. It comes to this then, that the 
India Office, in order to represent Indian views at the Conferenoe, mU8t get the 
requisite information from the Government of India, and depend wholly upon 
the reports of this Government. But reports, however complete, hardly ever 
81lpply the 'Want of firsthand knowledge. And Dot only that. the Secretary 
ef State for India, being also a llember of the Cabinet, oannot be expected to 
wholly dissociate himself from the Imperial interesta whioh may not coinoide 
with the special interests of India. It would be more . ~  therefore, 
to depute a special officer or officers from India to represent her at 
the Conference just 88 the Colonies send over their Ministers. Indian 
officialdom is 8trong and capable enough to aot for India at the Imperial 
Conference. AI matters stand at present, some of these very officials, on 
appointment to the India Council, will bave this privilege which is now denied 
to them. This is a position anomalous and unsatisfaotory. Par better the 
Government of India should have the right of deputing direct to the Oonference 
mch among their oflicers aa appear to them most competent to take, on behalf 
of India, a conspiC11OD8 and afatesmanHke part in ita proceedings. This direct 
representation will be free from the defects inherent in the present arrange-
ment, and will satisfy the Indiau demand for adequate lep!e8entation, provided 
of course the first condition of the right of co-operation is aasured to the repre-
I8I1tative or repreae:ntatives. We all ~ how direct representation haalatel, 
been productiY8 of who1elome results in South Africa, eTen though Sir 
Benjamin Robertaon had DO Beat on the Inquiry Commv.;on. 

It My Lord, I cannot understand how. with due regard to jU!tiee, our 
4emand can be refused. In "His Gracious Message to India of N oyember 1908 
Hia lIajesty pointed out - • ~ 

.~  ~.  ~  ~. ~  ideas that ~ been. foetered aIld 8DOO1ll'apcl 
b1 Britilb rule, elaim ~ of eitUeJuhip &DCl a peater .hare III JegiIla&.ion aDd pYerDIIleat 
'DIe poJitie ..-ti.futioa of nch • claim Will AreDgthea, DOC impair, m.ting au&borit1 aDd· ,.w •. ' 
. ." T ~ are JriaI :~ ud ~  to be laid to heart bI His Kajed7'a 
1liniatera.:, Our CMefor jaltand equal treatDteDt. moreoYer, baa been enarm-
cnul11treDgtheDed bJ noeui eYeDtl. )tinilter after lfinislel' hate riecl with 
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one another in their appreciation of ' India's rally to t.he Enlpire '. And the 
Marq uess of Crewe, Oll September 9th, 1914, speaking of the Indian offer in the 
House of ~  gave greater credit to India than to the Colonies, for the 
cogent ~  that' these Governments are manned by .people of our own 
blood, wIth countless memories and tradit.ions which centre round these islands '. 
But the appreoiation is not oonfined to Ministers and Parliament· it is O'ener'"drl 
and the w bole Eritish nation has nothing but sympathy for us. l l~. l O ~ 
oelebrated reference in ~ l  to a chanO'e in the official 'anO"le of ~  
lends. support to ~  ·\'ic:v. 1\' e all feel our ~ l  loyalty, our devotion to the 
EmpuC', our sacnficcs ":lll,not go ~ .  ,we hope ~  action has given 
a deathblow to race pre,ludwe all oyer the BrltIsh EmpIre. The times are 
pro.pitious .for an extension of our rights as an Imperial unit. And it is a source 
of SlDcere JOY to us that your Excellency has once again come forward to vindi-
cate the honour of India hy accepting t.his Resolution. "Yith your Excel. 
lency's mighty hf'lp, in the present temper of the British nation and the 
l ~ l  we ought to gain an honourable place in the federation of the Empire. 
The East, my Lord, is moved by sentiment; and eyen if it were only a matter 
of sentiment, which it is not., it would be statesmanship to give India a definite 
status at the Imperial Conference. We spek honour; we want the confidenoe 
of our rulers. If, in the jndgment of the civilised world, we have deserved these, 
they should come to us without delay. It would be gratifying to the ~ 

self-consciousness of the people of this country to be admitted into the Imperial 
Confederacy {)n equal terms with the Colonials. Will the Imperial Government, 
will the Colonial GOl'ernments be reluctant to remove once for all our badge of 
inferiority and to raise us in the scale of nations? My Lord, representation is 
the very foundation of the British constitution, -the acoepted creed of civic 
development in the British Empire. Can it be that India alone al)long the 
federal units is to be denied this common privilege on the central Council of 
the Empire? We belieT'e not, we hope nut." 

The Bonble Mr. Setalvad :-" Your Excellenoy, I confess . ~ 
when I read my Hon'ble friend Mr. Shafi's Resolution, I was not very much 
. pleased with it, and I do oont"ess t.oo that, after earnestly and respectfully hearing 
what has fallen from my IIon'ble colleague and from your Excellency, I still 
adhere to that view. If the fow \ \ ~  I propose to nlake. seem to strike 
a discordant note, I implore your Excellency and the Council not to misunder· 
stand me. I do not underrate the importance of the demand made by this Reso-
lution, nor do I deny the desirability of ~ l  wbat it demands. But I do 
think. and I still hold t{) that opinion, after hearing what has been said, that it 
would ha.ve been desirable if this Resolut.ion ha.d been postponed to a more 
convenient occasion. I will explain in a few words, your Excellency, what I 
mean. '1'he war that is goi:'lg on has been au eye-opener, and has brought 
home to many people the necessity of n. ~  of their .views about ~  
its people and its government. Not that It has created anythIng new, but It has 
brought vividly to the minds of people wbo did not before realise the real cir-
cumstances, the reality of the position .. India has been, -and l~  will be, 
loval to the British Crown; a.ll her best Interests are bound up WIth the honour 
and glon" of the Empire. 'l'his war has ~  more than anything else 
that India steadfast.l, Joval to the British connection, will strain every 
np.rve and ~  every saCrifice for maintaining unimpaired the prestige and 
position of the Empire. India has been fighting for the cause of freedom and 
liberty on the soil of Europe &houldel' to shoulder with England, France, 
Russia and the other Allies, and it is freedom and liberty in their own l!md 
that Indians will naturallv expect. I do trust and hope that, when the war is 
over and the time comes to take stock of things, there will be such a. re·adjuat-
ment made in India itself with regard to its government, that India will be 
able to secure its goal and what, I submit, it has a right to expect, namely 8e1£-
government within the Empire; it wants ~  expects the constitution of the 
Government in this country to be so re-adJusted 8S to make the Government 
really responsible to the people j in fact; what is needed is the government of 

17u.D 
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the people in reality by and through tllO people. I sIn ~  alive, your 
Excellencv, to the fact that it, js Dot a vcry easy pl'Oblelll to adjust, tllllt thore 
are ~  difficulties that will requiro to be solved hefore we Drrive at a 
satisfactorv conclusion r£.'garding the mnttel', n conclusion that will satisfy the 
people, a ~ l  that "Will be in thei1-best int.erest.s, n conclusi!)n that. will 
be EWod for the whole of the ElnpircJ. I, ~  boped thnt notlnug would be 
do;e pi('ce-meal and in a hurry nt this juncture. In thut view, the present proposal 
which asks merely for offidal rppresent3tion to the Imperinl ~  l ~  it would 
have Le;;n much wiser to have postponed to a more oonvenient O ~ . AI I 
hare subillitted, nt the end of the \"ar, the question of the futuro government of 
InmR-must, and will h8ye to, be taken into serious and immediate ~  

and if tb£.t adjustment is made properly, Indians will and ll~  to get an 
effect1\e Toice in the gilvernment of India that they are ent.itled to, nnd when 
tbat stage is reached and when that development is CO!DC to, ~ will the" 
be in a better position, certainly than it is now, to take its proper plaoe in 
the counsels of the Empire. Wh!lt is needed is ~ remout>Uing of the con-
stitution on such a basis tha.t Indb ~ l  come into line in some measnre with 
the other self-governing DO"ninions ; it "ill then be fitting that India should 
take its proper place in the' deliberations of the Empire. The Hon'ble Mr. 
Shan. llas asked for representation at the Imperial Conference; but I 
ventu):'e to think that, when after the war ~ over, a reconstitution of the Gov-
ernment of India, in the manner I have indicated, is ~  then will the 
time be to flsk for India to be given its proper pla.ce in the deliberations of the 
Empire. 

" Holding these views, your Excellency, I did not view the introduction-of 
this motion at this stage with favour, and I do apprehend that, although people 
will no doubt realise to some e:s:tent the importance·· of what is now asked. 
for, what it ~ and wbat un:derlies it, still, in the popular mind there is likely 
to be a misundfmtanding. What will be said. I do not for a moment ssy, truly 
or justifiably-will be that the first movement made, regarding "bat is to be 
done in -pursuance of the new angle of vision created by what the WBr haa 
revealed about India, is to secure nothing substnntial in the way of remod!lliog 
the Government of India, but to get Indian represent'1tion in the Imperial Confer-
ence, which meets once in three or five ye"lrs, denling no doubt with iml)ortant 
questions, so far as the Empire is concerned, but not dealing with questions 
which immediately.a1fect the administrathn and Tital interests of this country. 
It _will also be said tbat more urgent and ..~  things may p::>ssibly be 
~  may possibly not be dealt with in the light spirit, and that an 
attempt is bein2 ma:le. I again say that, nlthough this is not the true position, 
it is likely to be misundentood in th:lt wa.y-to giwn to tbem "hat is really not 
much in substance, and what, though it rec:gnizes a principle, does not affect 
them in the actual realities of the administration of India. 

" As I said, your ExcelJency, it is with great hesita.tion and diflid.enoe 
. that I venture to put forward ~ view. As I have said, my Dote is alightl, 
diaoordant in this assembly'where everybody ROOms to be in favour of thia 
appeal for Indian repreeentati;m in the Imperial Conff"rcnce being made. I do 
not underrate its importance for a moment; it is a thing which will have to 
be ~  some day: all teat I feel is that it would be much better to stay our 
haud&, to do nothing at this stage, and to wnit till the war is seen -throogh. 
mella, till ,theD, wanta nothing. Her first care is to ace that tbe war is laooees. 
fully earried tluoagh ; when that ia done, immediatel,. take in hand the rec:Gn-

~ the O ~  ~ un ~  linea necellDry as well u other iDl,-
:~~~ ~ ~~~ reqwre adJ11Itment. When that is done. aU 

, .-'- . . ~~ ~  Ali :-" ~  Lord, ~  rising ~ .pport 
~ .... .~l~~ .. ~.  the, COUDed, I ahoald like to 1'8Oall to BuDd JOur 
. Bxcellencl'. . Doble utterance in this Conncil last fear. Referring to the 
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despatch of the Inclian troolJS to the theatre of war, your Exce11ency was pleased 
t.o 0 bsol've,-

'There iF', I believe, nothing like ctlmr1d::ship in arms Lefore the ll Ol~  and joint partici-
pation in tbe dSD,!!ers anJ hardships of wllr to level all distinctions, to ir;snire ~l l re.;pect, 
and to foster frilndship '. • 

"Your Excellenoy further could not help feeling thnt, in consequenoe 
or the hea.vy and material sacrifioes that were beinO' made by India for the 
sake of the Empire, better relations would be ~  nmol;gst the com-
ponent parts of the British Empire. The very comradeship and joint parti-
cipation, as wel1 as the significllnt pa.rt Inrlia h'ls plnyec1, and is st.ill 
playing, in the common (~ of the En1t)ire, might have sUD'OOe3t.ed this 
Resolution, a Resolution Stl hlllitted with a ~  .. to seC:Ul'C and ~  mutll!ll 
good-will betweon the different memhers of the British Empire, to promote 
the growth of Imperial consCiOlHne3S, and to deve10p the modern idea of 
Imperial partnE"r.ship. 

" In the e\·olution of a truly Imperial policy, Insed upan justioe and right-
eousness, India, the brightest jewel in the Impedal Crown, has much to contri-
bute. For, without India, there can be no Empire in tho true sense of the term. 
Differing widely, as India is, from the self-governing Dominions whose represent-
atives alon·3 for the present constitate the Imperial Co.ufercnce, she has never-
theless her unique place within the Empire. l'vhcn c,Jll1pared with any of 
the five st:>lf-governing Dominions in population, ~  and tt'ade, India not 
only holds her orrn, but towers above any of them in all or Il103t ~ . Among 
all the British possessions, India a,lone is the largest customer of the United 
"Kingdom. 'l'he value of her imports is more than oue-aud-n-half times that of 
Austra.lia, about half as much as that of Canada, nearly four times as muoh as 
that of South Africa, and more than twelve times as much ns tha.t of New Zea.-
land. While Canada and AustraliR. are certainly higger than India in mere size, 
their populations are about one-fortieth (I-40th) and one-sixtieth (I-60th) ros-
pectiyely, of the population of India. Again, ~  vast population is fifty times 
mOle dIan that of South Africn, and three hundred times Inore than that of 
New Zealand. As regards their reyenues, India's revenue is nearly t.hree-and-
a-half times as large as that of Canada., more than four times as largo as that 
of Australia, more than se\"'en times as large as that of New Zealand, and over 
four·and-a·balf times as large as that of South Africa. Coming to their res-
pectiTe trade figures, what do we find? Here: again, India stands foremost. 
India's total trade exceeds ~  of ~  by four million pounds sterling, 
nearlv two-and-a-balf times as large as that of Australin, and ten times tha.t 
of So"Uth .Africa, while New Zealand's trade oonstitutes but one-thirtieth of 
India's trade. Hence, India oocupies the foremost plact) among3t all the 

~  possessions. 

"  • The position of Indians within the Empire' was one of the suggest.ed 
au bjects fol' discussion at the last 1m pel"ial Conference; and the suggestion 
came from the Commonwealth of Australia, the Dominion of N ~  Zealand, 
and Newfoundland. As far back as 1907. a desire was expressed for the for-
mation of an Imperial Counoil, consisting of representatives not only from the 

~ \  Dominions, b1l:t from ~ . parts, ~  as Crown Colonies, D.epe?-d-
enCles, and Protectorates. '1 he Councllldea, WhICh meant over-centrahs!lbon, 
had then to be given up in f&vour of the Conference idea which assured full 
freedom to each of the self-governing members of the Empire. But the Con-
ferenoe idea admits of suffioient room for ex.pansion, so that it may not be 
unreasonable to hope for the enlargement in the near future of the Imperial 
Conference. so as to include India and other portions of the Empire. Now 
that an opportune moment has arrived. there should be DO difficulty in 
the mattAfr of Indian ofllQjal representation on the Imperial Conference. 

" ,e India, m7 "Lord, bases her claims upon her important position ~  the 
E"mpire. her 'V .. t"resources, natural and physical, nnd her loyal devotion and 
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attachment to the BlUish Throne and the Government. Ber heroic part in 
the present world·strucrgle is not only full, recognised in high and responsible 
qU9.l'ters, but warmly °o.ppreciated by the British public . .~  the ~ . . No 
one recocpnised India's response better thaD the PrIme MUl.18ter. 'Iha Btght 
Hon'ble Mr. _<\.squith spoke of 'the magnifioent response -which the prilloes 
and peoples of that country ~  ~ to ~  need'. and of • ~  .~~  
and splendid assistance "hlOh thelr great Dependency of India was gl'nng 
them'. The Noble Marquess of Orewe, our former Secretary of State, spoke 
of the Indi3.n races as representing «a civilisation of almost untold nntiquit,' 
and being 'remarkable in arms, in arh, and in the soience of goverDment·. 
I feel confident that British 3trrtesmen like ,hese who have recognised in India 
& williDO' partner, prepared to share the joys as "-ell as the burdens of the 
Empire,o will surely support India's olaim8 to Imperia.l representation. 

" While the objective rpsults may not be far-reaching and even substantial 
for the present, the moral victory would be great, if India were granted such 
representation. The inclusion of India would, in the first instance. mean 8. 
practical recognition of India's high status within &.he Empire, and would 
gradually pave the -way for India's steady advancement along the path of 
self-government. And yet there are some with misapprehensions as to the 
heavy burden of India in the event of the adoption by the Imperial Oonferenoe 
of an army or naval programme for the common defence of the Empire. Bu' 
India, ",,"hile anxious to play a bigger part) should e'lually be prep&red to pa,. 
for the new and additional privileges ahe wishes to enJOY. 
-"-At one of the sittings of the last Conferenoe. the Oanadian Premier hoped 

that the day would come wben there would be a grand allianoe between all 
the English-speaking colllDlunities, and when that day came, the peace of the 
world would be assnrNi for ever. Indian oommunities too are anxious to be 
taken into the large fold of the Englisb-speaking oommunities. It seems as if 
that day is nbout to dawn soon. after England emerges from this unparalleled 
war stronger,. greater, and more victorions than over abe was. When that day 
coines, my. Lord, we too shall be proud of our Imperial ~ . 

~  1;Q the Prime Minister who opens the next Imperial Conference irill 
belong the honour of 88IOOiating India with the Imperial Oonference. May 
we not hope ~  the illustrious name of the Right Hon'hie Mr. Asquith, the 
greatest Statesman of the day J will be asaociated with this beneficent measure. 
Now that the angle of vision is widened. and the Indian 80ldiers fight shoulder 
to shoulder with their Oolonial comrades, neither the Home Government nor 
any of the Dominion Governments is likely to thwari Indian aspirations. At 
the same tilLe, I should heartily oongratulate the Government of India upon 
their entertaining this proposal, and trust that this Resolution will meet with 
the acceptance of this Council." 

The BoD'ble Rai Sltanath Bay Ba.hadur :_U My Lord, we 
are extremely gratified to hear that the Resolution, 10 ably moved by 
the Hon'ble Khan Bahadur, has the sympathy and ~  of 10ur 
Excellency'. Government and of tbe Rome Government. We do not know 
how. snfliciently ~ express our gratitude to your Excellency for the kind 

. ~  ~ which .your Excellency was pleased to gh'e utterance. The 
R : l l ~  In CJuestion, aeems to have been drafted, on the line of 'least 
re&lItance to WhICh no one can, reasonably, take any exception_ The Hoo'ble 
Mover has given us a sufficiently clear idea of the ICOpe and nature of the 
Imperial CoDferenetr'_ -It is, &0 to -", the Cabinet of the Empire in whioh aU 
broad qUMtions ~  the Empire, 81 a whole, are diIouased. 'Though this 
Conference has no statutery. bAsh, yet it exercise! a powerful in8uence in 
shaping ~ -policy of ~ Empire. To this Conferenoc, dbl, the 
~ l ~l.  ~  ~ l l  Colonie. are inYited, aDd they. with the 

~  MlnJster . as ~  aDd ~ of State for the 0010niea u Vice-
Prf'IideDt, ~~ allowed -to take part In it, deliberationa. 11, Lord, in my 
humble opmlOD, to st,. the Conference M' Imperial,' without bariDg an1 
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Indian ~  on its l~  is somewhat mislc:tdinO'. It is somethinoo 
like the pIny of Hamlet with the part of the Prince of ~  Jeft out. ~ 

. ~  ~ ~.  llis ~ l ltInjrsty, our Gr:wious Sovet·eign. is 
KIng of ll ~ l  KIngdom of Great Britain and It'eland and of all the 
lJominions bflyond the seas, Emperor of India, etc., etc. 'Yith your Excel-
lcnc)'s ~ permission and with the ut.most respect, I beg to state that e,'el'Y-
where l ~  In his vast and world-wiele Dominions, His Gracious Majesty is only 
styled King, whereas in Iuelia alone, he is KinO' of ll ~  8hahan-Sha 
Padisha, Raj-Chaekerbarty, Samrat, i.e., Emppror. °'l'his Imperial title is an 
appnLagc of the British Sovereignty, primarily due to the pos:,e8sion of India, 
and has a peculiar significance of its own and 8S Furh. India. cnn It'gitimnte1y 
claim ber full rights and privileges as a co.p.1rtner of the world-wide British 
Empire. 

U ¥y Lord, it is a matter of C'lmmon knowledge th'it, hy the Great Pro-
.clamallon of 1858, due recognition was ma.rJe, in clear and explicit terms,of 
Qur just claims to the .enjoyment of the full rights of British citizenship" 'l'he 
l»rinciples of the Great Chat·ter haVf\ fince then, been confirmed and re-affirmed 
by our successive Emperors Rnl Rulers. lly Lord, we nre, then, theoret.ically, 
on equal footing with the other subjects of His Imperial :Majesty. 13ut, in 
aotual ~  our position in the Empire is altogethfr different. In all 
matters of Imperial ('onrern, we nre no\\-here. It is said, and said with much 
truth, that J)rovidcnce has placed India in the hands of the British ~ a kind of 
tru"t, Rnd I mny say, a sacred trust, with a view that Indla may be sa educat.e1 
nnd trnined that she may ultimate1y rise in the scnle ()f n!ltions and take her 
proper place in the world. My Lord. we believe in that ~  Dispensation 
which ha"8 plared I'ldia in the hands of her English ruler:i. It is tllerefore 
fit! ing, my Lord, that aa a practical p,rt of ~  training, she should be invit.ed 
and marle an assacitlte with the other mpmbers of the Empire in -'tbe 
Imperial Conference. My Lorj, It is now more than half a century since the 
Grf'at Chartf'r of our ~ and liberties was ruGlished. During thig ~ l  

owing to various causes, educationa.l and othcr\d:i8, n nlighfy ll .~  ~ 

been going on in ~  under the fo:\tering care and ~ll  0' nar . ~ 
rulers. In mv humble opinion, India has now renched that .stnge of her ~~l
tion nhf'n ~  may be ~ l  trusted to exercise her full rights as a parmprqf 
the British Empire, nnd take her proper place in the Councils of the Empu9-

" Then, my Lord, if we look to the que;;tion from the Tip.w-point of politic-
III expedicncl", its accept..'uloe becomes all the more nppr()priatp., and it requires 
no Tery great nrgument to commenTl it to your Excellency's G ~ . 
England is not now a little island-Kitlgdom in a corner of the Great .l ~ 
Ocean, Rbsurbed in her ow n 100:11 ~  and concerns, but the centre and 
heart of a vast and ~  Empire, rpgulating and bringing into a harmonious 
whole the diversified in terests of her several component parts, scattered 
tbrouO'hout this wide world. At ~ it. becomes a ~  hard task to ~ l  
~ ~ l interests, not unoften, conflicting and clashing, It is for the 80-

lution of the problems arising therefrom that 0. common Counoil or Conference 
has tbe<.-ome an absolute ~  and in this Conference, my Lord, I submit, 
the different ~ of the Empire should be properly repre8ented, and India 
should have her represcntati"es 00. the Board of the Imperial Conference. 

If My Lord, the time bus ~  when full rights and ~ l  of British 
oitizenship should no l ~  be l ~ l  from WI. ~.  ~  In the dal'k ~~  
of the Sepoy Mutiny of 1857, but In the present ~ l . aASO, when . ~  BrItish 
Empire is engaged in the greatest war known In hIStory, the Cl VII popul •• 
tion fr\ml tile highest prince to the lowest peasant, ~  come forward as 
one' maD,. to tile belp of ~l  Government !-nd l~ . their resources lit. ~  
di8JlO6&I, and what is more cl11valrous and ~ lO . ~ll ID t.he present CrISIS, 
is that tho Indian 801diers have responded WIth alamty to the oall of duty, aud 
are now ~  side by side ~  t.he fields of ~ . ~  ~ R ~ with the 
Briu.h tfoOps and shedding thC;lr bloorJ. and saerlliClDg thell" l1Vt:8 In the cause 
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of their Sovereign and in derence of tho Empire. What further and better 
proof can our people ~  of their unst.inted JOJa,lty and faithful allegiance to 
the British 'fhrone? ,Va have not the faintest doubt, in our minds. of the 
final result of this fierce struggle, which, we are sure, will add fresh lustre 
to the British arms, and go further to the strengthening of the British 
Empire. 'l'hough not yet out of the woods, it must be said that the pre-sent war, 
how6\er ot.herwise deplorable and condemnable it may be. h3S, at least, done 
one good that' it has drown,' to quote tho recent utteranees of a great publio 
man, 'the whole of the British Empire together and forged ne\v links of 
tlDity. In that unity, India has wou, for herself, a place by a devotion that 
touched the heart of England-Uesponsible British Statesmen have freely 
acknowledged the title she haS aoquired to a reoonsideration of her position 
in the Empire. The future will unfold what the finger of Fate has traoed on 
the scroll of India's destiny.' But, for the present. this much we may sa.fely 
demand that, as an earnest of what we may justly £'xpect in the future, repre-
sentatives from India should be allowed to taka part in the deliberations of the 
next Imperial Conference. This is, my Lord, indeed a very modest reqnest. 
The w-ay in which India should be represented in the Imperial Conference 
is a matter of detail whicb may be worked out hereafter. 

u ~ these words, I heartily beg tl give my humble 8Upp:lrt to ~  
Res'}lution." 

'l'he"Bon'ble Pandit M&dan Mohan Malaviya. :_tC lIy 
Lord, I should hardly have taken up the time of the Oounoil with any remarks 
on the Resolution before us after what has fallen from your Excellency. but for 
the view whioh haS been ~  by one Hon'ble Member regarding the 
propriety of ~ up this Resolution at the present time. My Lord. I do not 
yield one inch to any friend of mine in my desire, in my earnest hope and 
desire. that the constitution of the Government of India should be materially 
modified after the war is over. I belong to the same sohool to which my 
friend the Hon'ble Mr. Setalvad belongs, and look forWard with confidence 
to the introdncn.ion of self-government in India after the war is over. But I 

~ that my friend has unneces§8.rily mixed up tbe question which is before 
the Council wilh the question of the future got'ernment of this country. I 
think, mv Lord. he is mistaken in the view that this Resolution will be 
regarded by the Indian public as baving been taken up prematurely. "it is 
widely recognised that, in view of the opiuion expressed hy Mr. Bonar Law tha.t 
Colonial Governmt-nts will be repr'f'sented at the Imperial Confermwc. it became 
~  that the question of India, also being represente:i at suoh Conference, 

should be brought up berore your Excellency's Government, and I Bm sure 
t.he Indian public will heartily thank your ExcelleacYfor having allowed this 
question to be mooted at this time. My Lord, our thanks are due, in tile tint 
instance, to you and in the second instance, to His Majest,'s Minister. for 
haviDg agret:d to this questioti be:ng taken up, and much more 80 for the 
reassuring ~  which tbeybave, through your EscelleDc1. OODyftyed to us 
.in relation thereto. When illat message is read by the public. I am lurethere 
will be much ~  felt throughout the country fur ,,·hat hal been done. 

, :'1 congratulate. my ~ . the Hon'hle Mr. Muhammad Sh:lft, on the 
·adnnrable manner In ~  be bas pl"E'ssnted the case for India. In view of 
:~~ hehaa said aDd" of the remarks which have fallen from your BJ'oellsD01. 
"t 15 barfly necf'8SaI')' for)De to 83.1 anything more in support of the ReIOlution • 
. I. wou1d;;1eaTe tbe cue !orthe representation of India aa it .. too&! at the coDciu-
~.  your Excellency. speecb, because I recognise, if I may tay 80. "i&h 
l ~ . ll  ~ ~ l  not be better ~ than lOUt Excellency "aa 

,pleasad ~  .put It to-day. .  . 

'.'. Th.ere ~  howe!e1". a ~ point. which luve been railod, in the COQft8 
of the ~  WhlOh reqwlo, cltaring up. and I hope the' CouncU will 
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pardon me if I detain it for a few minutes with regard to them. I will 
not take up time by ~  into the history -pf the question, for it has 
been already so ndmiraoly dealt with; nor would I refer to the very 
reassuring utterances, regarding the future position of Indh, in the Empire, 
which have come to us from our honoured fellow-subjects in E ~l  from 
the R ~  B on'.ble Mr • .Asquith downwards; nor yet shall I dwell upon the 
part whIch India has played in the war. I aID sure, my Lord, that every 
Indian who can think of it feels proud and thankful that India has played her 
part 8S f:he has; and I should think that the one ~  of every thoughtful 
Indian at this moment would be that India should play her part truly and well 
throughout the world-crisis through which the Empire is passing. It is not time 
from our point of view to think of boons and conoessions; it is not time from 
our point of view to think of what the future has ill store for us; but of· one 
thing l ~ and that is, to contribute whatever of fighting strength and resources 
we can to the final triumpb of the great and righteous cause in which our ~ 

Emperor and the Empire are engaged. 

" My Lord, we long for the day, the blessed day, when the triumph of 
GreatRr. Britain and her Allies, will establish throughout the world the triumph 
of those great principles of truth and justice, of freedom, of humanity and 
civilisatioD, for which His Majm:ty, King George and his Allies, are fighting 

~.~~:~ . And when that day comes, my Lnrd, the triumph of these principles 
will have been established, not for the moment, not fol' the hour, not for the 
day. but, I confidently hope, for a very long, long time to come_ And when these 
. principles have been re-vindicated and more firmly established. than ever, I 
ha.ve no doubt that our ~  fellow-subjects who have done nobly by us in 
the past, in solemnly pledging to us unasked, by the Parliamentary Act of 1833, 
equality of rights and opportunities as fellow-subjects of a common Sovereigo5 
and in ratifying and repeating tha.t pledge of equaJity through their gracious 
Sovereign, the jate Queen Victoria in 1858, I have DO doubt, my Lord, that our 
British fellow-subjects will, when that happy day arrives, recognize the claim. 
of Indians to a complete and practical equality of citizenship in the Empire, and 
that Felf-government within the Empire and many other advantages will inevit. 
ably follow in the wake of such recognition. At the present moment, I value 
this Resolution, because it seems to me to cast a shadow of coming events. It 
shows in an unmistakable mnnner that your Excellency's Government ~ 

the aspira.tions of Indians in a kind and sympathetic spirit, it shows also that 
His Majesty's Government look nt questions conceruing lndu. in a similar 
spirit. 'Ihis is a happy augury for the future. 

" Mv Lord, there is one other point to which I should like to refer. It 
lIas bCf'n -said by one of my esteemed friends here that the Resolution speaks 
only of India being officially represented at the Conference, and objection 
has been taken to tbe Resolution en that score. I think that was due to 
a rather cursory reading of the Resolution. What the Resolution aims 
at securina iR, that India should, in future, be officially represented at the 
Imperial Conference. The remarks which your Excellency was pleased 
to make, make it clear that the representation bas to be ~  after 
tlkinO" many things into consideration. BJ.t it does not, I was glad to 

~ from ~  E l~  l'elll1.!ks, shut out ~  possibility of a non-
official being assocla.ted WIth the officml representative of the Government 
of India. nt the Conferoncp. As each country can be represented by two 
representativEs, even if an (Jfficial must be ~  as. I take it one ~ l  be. 
there is nothinO' to prevent the seconrl representative beIng a non-offiCIal elected 
by this Councilor by a larg-er constituency a.nd approved, if necessary. by the 
GoTernment of India, and the Secretary of State. 1.'here is nothing to prevent 
such a representati \'e ~  part _ in the O T ~l(~~ and pleading ~  our 
fellow-subjects, representIng the varIous other Domlnlons of tho Empll'C, the 
. cause of the 882 millions of His lIajrsty's subjects in India. I take it, my 
Lord ti!nt when the details eomc to be consideretl, tbis point will be borne in 

~ . 
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mind -1 trust that it will be borne in mind-Ilnd I llOpe that India will be 
represented at future Conferenoes offioially no doubt, because otherwise tile 

~  would not be. worth having, but represented not merely by aD 
official of the Government of India, as the t('rm is ordinarily understood, but 
also by one of ~  unsalaried officials of the King who labour in their 
own way and according to t.heir own light, to serve the GO'fernment and tile 
people. 

c, J.fy Lord, with these words, I heartily support the Resoluti?n which 
is before the Council. 

'l'he Hon'ble'Sir Ibrab;m B,a,b;mtoola :-"Yonr Exc('llenoy. I 
welcome the Resolution as it claims the right of India's recognition as a member 
of the Imperial partnership. I do so. p.spe<-ially in view of the remarks wbicl1 
the Right ~l  Mr. Asquith 'made in welcoming tbe delegates-te the Con-
ference beld in 1911. In the course of bi3 speecb, Mr. Asquith said: 

, And I may add a eomlbOn trusteaahip whetber it be in India or in the CI'OWD. CoJoniN 
oTio the Protecton.tes.or within our own borJers, of the interest. aDd f.rtun .. of fell .. -
subjects who have not yet attained, or, perha.PB, in lOme cares may ne.Vl!f attain, to \be full 
stature of seU-government.' 

"Your Excelleney,acoordingtothis view, the Imperial Conference oonsists 
of a Board of Trustees to determine various problems arising in the gOTernmefl' 
of Greater Britain. If that is 50, I think tl.e l ~  of India to ~ ~ 

on this Board of Trostees is indisputable. Its importance as a part of the Britilll 
Empire, to my mind, definitely establishes the claim which we are putting for-
ward to-day for such representation on, what I will again call, the 'Board of 
Trustees of the .British Empire. India has not yet reaohed the 'stage of 
ae1f.governmenf;, but whether India reaobes that stage in the near future, or 
. in the distant future, it ought not, in my opinion, to weigh in tbe considera-
tion of ita right to representation on a Council whioh deals "'ith most important 
problems concerning the British Empire. I, therefore, CQrdialJy weloome the 
Resolution, and trust. that it will receive the unanimous approval of this 
Council. Your Excellency, there is one obserTation which I should like to 
make in connection with to-day's .debate. and that is, the repeated references 
which have been made in most of tbe ~  to the 8f'rviees and the saorifices 
which India has made in connection with the war. Personally, your Exoel. 
lency, I would have preferred that no such reference had been made. If 
India bas sen-ed the Empire, if India has made sacrifices, it has done 80 
8S a call of duty, and not with the intention of getting re,,'arda or recompense. 
ILrlia has borne its share of the burden of smaller wars in the past, aDd I 
am sure if another such crisis-'wbich Beaven forbid-again ariaf.'s in the 
history of the British Empire, India will. apart from any ~l differences 
of opinion, which may then prevail, again rise 88 strong and as formidable 
to share in the duties and responsibilities of the Empire. I E ~ . without 
hope of reward or recompeQS8. It is for this reason, my Lord, t.hat 1 wish 
that tiJeae frequent references to India'. services and aacriAcea had DOt been 
made. We certainly demand fmother political privileges, Dot because we bave 
. shared the responsibilities of Imperial partnershIp, but hfteause we claim that 
we are gradually andsteadiJyadvancing under the f08teriDJ care of Britain, 
and arebecnming daily more qualified to receive ,reater political privileges 
from the British Government. It is lor theae rM80DS that "e olaim not, only 
India's recognition on the Imperial Conference, but we propoee to olaim. ... 
800n as' the proper op.portUJlit1 ariaee, greater political pririleges for whioh 
. the ~  baa become ripe •. Your Excellenc" I hope thai the reoopitiOD of 
India.:. right to.be a member of the Imperial partDerahip will reeeiT80fBoial 
_ qnction, and' ihat at the 'next meetlDg of the ImperialConf8l'eJlC8, lDdia'. 

l ~  1rillbe o8icial1y inTit.-d to participate. I .. Am -CODatrainecl 
to admIt, in view of .,hat your Excellency bal pointed out that., in the Int 

• 



RESOJ .. UTION ON THE I{.EPRESENTATION OP INDIA IN 59 
'rHl!! IMl'ERIAL CONFERENCE. 

[Sir Ibroh,im Rahimtoola; 3'Ir. O. Pijiaraolla-
v(tcll(triar. ] 

[22ND SEPTEMBER, 191;5.] 

instanc-c, India's representatives Rhoulc1 be officials. I do not wish to raise 
any controversial point on ~  present 'Occasion, but I cannot help expressing 
the hope l ~  Governmpn,t wIll . ~ l  ~  the ~.  which bas 
emanated from Iny Ron ble fnend lIr. lSurendranath Banerjtlc, namely, that 
some method should be devised by wbieh the official representatives should 
have the hall-mark cf approval of the non.official e1ement in this Council. 
U nuer snch a sp;t.cm: if auopted, the hands of the official reploesentatives will 
be greatly strengthened in pu1ting forward the views and claims of India in 
regard to the various measures which will come up for consideration before 
the Imperial Conference. 

" Sir, I am one of those who, while welcominO' India's reco!J'nition on the 
grounds I have already mentionecl, do not very greatly l ~  in the full 
J"ealizati,Jn of the rosy picture of results which has been so eloquently painted 
during the debate. I am hopeful, however. that if the officials of the Govern .. 
ment of India work in sincere co-oreration with the non-official clement in 
this Council, and unitedly prec;s through their official and non·official repre-
sentatil-es on the Imperial Conference for greater freedom in the matter of 
our fiscal policy and various other reforms, which are India's crvinO' wants . •  0 

at present, we may be able to aohieve for India something substantial. 

"Your E~  there is one thing whioh I ca.nnot help remarking .. 
We all desire that the non-omcial members of this Council should, in some form, 
be ~  in the choice of India's representatives on the Imperial Con-
ferenee. Assuming that we are authorized to recommpnd-I won't say elect 
-offichls anrl non-officials-and if, after your Excellency's retirement, you 
would be available. I thi.nk they would unanimously invite your Ex<'el1ency's 
co-operation in represf'nting India-not as an official, not as a non-official, but 
8S Lord Hr.trdinge of Penshurst. I can confidently say that India will regard 
it as a great boon if it can secure the services of Lord Hardinge as its iirst 
representative on the Imperial Conference." 

The Hon'ble Mr. C. Vijiaraghavacha,riar :-" My Lord, I 
rise to make a few remnrks on the question before the Council. I am sure that 
I am not going to introduce a highly controversi'lrl tone into this morning's ~ 
bate, and I am prepared to join in ~ that. the Resolution may be accepted. 
It scems to n:e that there has been considerable misconception 3'3 to the nlean-
incr and scope of the Resoluttion, and I fear that, in making these few remarks, 
I ;baH perhaps wander from the Resolution and from the gracious speech 
made by your Excellency, but ~ shall th.en confine l~ to ~  .as to 
which tile ~  and the RpsolutlOn are SIlent. The ResolutlOn IS as SImple 
and plain in its meaning. as it is modest in its ~ . It asks for official 
representation of India on the Imperial Conference, and official representation, 
88 has been already pointed out by one Hon'ble Member, does not mp.sn repre-
sentation by officials. 'Ille expression, ~ official relation,' has a well-known 
meaning. I can say that my relationship to this ~ l~ Council 8S a 
:Member of it ism officinl one, but I believe I am not an offiCIal In oonsequence. 
It is olear that my Bon'hle friend 111'. Sha.ft used that word in the Resolution in 
this sense, nnd I do not at aU Sfe 'Why it ~~ l  lead to the conclusion that t.hE} 
representation of this oountry on the ImperIal Conference sllould be necessarIly 
by officials. The Resolution ~  confines it.to officials : ~ does it 
exolude them. What the Resolution aRks for IS the recogmtion of & 

primary rjCl'ht to be represented on tbe Conference. In this oonnection, I 
fail to understand what is meant by our right to representation on 
this Conft-renee. It is a voluntary body in which a number of Colonial 
:Ministers take part. Constitutiona.lly, it has no more status than the Indian 
National Congress, the Anglo-Indian ~  or the Moslem Lengue. 
'therefore, I venture to think, my Lord, that It IS wholly Unne06Ss:lry to range 
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over the whole ~  of the relations het.ween E ~l  and Indio, ~  and 
lonminC" in tbe distnnce and to the serviecs rendere(l to England by India and 
tJice re;sci. We ean, I helieve, conduct this little business before us to-day as a 
matter of ordinary signifioance and routine. 

"  I perfectly associate myself with 'my fdF'nd. tl1e Hon'ble dir Ibrahim 
Rahimtoola, when he said tha.t no references should have been made to the 
services thnt are being rendered by our soldier8 at tbe froot and else\vhere in 
view to rewards in return. But I am 8 lawyer and he is not. ~  servioes 
rendered by our soldiers a.nd the robust and unn ~ ~  made through-
out the ~  to the call of the Empire just at this crisis might well be 
alluded to, not in view to any reward, but ns eddence of our real state of 
frelingi towards Engla.nd, Our Inyalt.y, like the virtue and love of a ~ 

wife, it· may he an ill-treated wife, is ~  of any reward here 01' 
hereafter. If our servioes are referred t{) frequently, it is as evidence of 
001' true relations towards England. There has been considerable misreading 
by Statesmen and considerable prejudice among some classes of people in 
England in consequence of some passing ~ in the national life of India 
due to exotic inftuenoes rather than to oauses llithin India. There hRs been 
profound misconception about the matter, and this huge evil, thanks to German 
Kullur, this mon4r-OllS war has given us an opportunity to show to England 
and to the world at large what stuff we are ma,te of. We want no reward, but 
we desire io secure delayed justice and fairplay forever. 

Ie Your Lordship has doubtless heard very often t.he ~ that we, Indians, 
are easily l ~ . Now, this is an ~  on which . l ~l  disinclin-
ed to be easily pleased, and J depr-e<-ate any attempt on the part of our rulers to 
welcome tbis aspect of the Iniian character, bec1lu!ae, let them rPmember, the 
faculty of being easily pleased implips the corrf·latire of being easily displeasecl 
even to easy disc·ontent. As our rulf"l'S certainl, do not like t.he latter trait 
leading to ~~~  and unhealthy discontfont, i hope they will pardon me if I 
venture to desire that they should not ( ( ~  the other faculty of bp.ing 
eHSily pleased. What is it we are nnw asking for? 1 do not know at all whJlt 
it is 'Te are asking f"r. \Ve want to go and co-operate with a voluntary boay 
in which some fil"e represPlltatives of the self-governing Colonies and one or 
two Ministers of State in England meet once in four years, with, I must ~  con-
fiictirlg interests. 1'hf>Y, the Colonial Minister;;, are all for proteetion. 
England is for free trade; and in India, J believf"t the problem ~ not. yet finally 
settled. '\'fe, the reople as a whole, are fOl" proiRction, no ~  "jth special 
arrangem€'nts wit h England and p!'rhaps evpn with the Colonie!il. I believe the 
Government of India is rather for protectio!l. No\v, if our officials go and repro-
~  os in this Conference, may I know if what they do and My commit us with 
the Secretary of State for India and ttc Cabinet ll~  I certainly think it 
would be very embarrasaine for our rf'presentative.o. If nt all it is ~  

for m to send a represf'ntative or two to this vo!untary Conference. I should 
prefer toat the repreSf"ntatives go with credential!; and infOtruotions both from tho· 
people and from the Govemmf."nt. Now tbPSe credential!' and inttruCtiODS ma.y, 
on behalf -of the people, be obtained from the non-oflicial members of this 
Council, and, I would go further, from the non-official m(lmbers of the 
Tanolls Provincial Councils in India and DUMlla. Tben at lea."t there is a. 
chance of the true interest. of Inuia beiD,Z reprpsented, however inadequatelY, 
in this Conference. Now, what is the businpss they are ~  to ~  ? '"I 
fail to understAnd it quite PDCtly. A good deal would depend UpOD the RWN 
for the Conduct of tlaeir Business. Supposing that a Resolution is passed hy 
the majoriJy, is it binding up'?n aU the representatives? Suppose the majority 
881, 'The laws, ru]PI and .~ af' to the Indian indt-ntured labout" should bo 
maintained for anotbe,. twenty ycars.' What is the biDding force of it P If this 
count!')' pJ'Ote8t8apinst ft,'· they would ,..y that 001" repreaentatives baTe been 
• pari, to ihe RrlOlution •. It dee. not matter whether thfl1 did not accept it. 
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Thel'e is the Resolution ~  hy the mnjority. So it. ~ upon circum-
st.ances whether' this rf'presentation would be of much use 01" the J'eVf"rse to us. I 

~  cleprec1te any ~  or sanO'uifle hopes Hnd ex pectations heinCl" enter-
'db h ,0 0 tmne n out t is mfltter of ~  in this non.,constitutional Conference. 
The reason, my J-ord, is this, ,re are now at a great ~  soon after this 
~  England ~ ll have to revise her ideas and her ip.eals as t.o her policy, 
Internal rand Intern:1tion1l1. 'lhen, I bpli£=\'e and hope that Parliament will no 
lnng-er hnsy itself with private and parochial ~ to the pl'ejudice'of the affairs 
of the l~  Undf'r ~ \  name it may be done, much of I.he business 
that is now heing-transacted in Parliament will ~  to be abandoned to other 

l~. ,Yhet.her you call it II orne Rule, or by any otller D1me, they will 
R.V~ to he ahandoned, if Eng-hnd, true to the posi!ion which the Fates are 
l~l~  her to, ~T  as the most dominant part.ner in the family of nations, 
l ( ~ the ~ of the world, is to maintain that ~  she will have to 
revise her views, her ~ .  and ·alL If she does so revise, then, I believe 
that what India sLould demand and is entitled to get is scats in the new 
Imperial Council, and nothing l ~ than that will satisfy us. And I do hope 
that your Lnrdshiv's energies and influence (though this is Dot the time for 
me to speak of it) ~  not be wasted, will not be frittered away in gt'tting for 
us sweets in the place of ~ l  food. Verily, we want. enduring solid food; while 
the request of the R~ l  if granted to ~  would be a sw(-·et to .~. 'There. 
fpre, whlle [ do not oflpo"e the R ~  and I do mpan tn vote for it and 
associflte ~ l  \\" ith it, I should bp unrlerstood rlS ~ it is an ext.remply 
mod.:..st ~  ~  not q f1 it..:. nn llll~  req l ~  a::ln it is not easy for llS 
~  now to say whpther there might lIot be Slll?e little ~  in securing 
the object aimed at hy [he R ~ l  'Viti! l ~  words, my Lord, I desire 
tIl vote for the R .~ l .  

The Hon'ble Raja Kusha Ipal Singh: -" My Lord, after the 
very ahle and ~  treatme;lt which t.he ~  of this Resolution 
has recf'hcd 8t the hands of t.ile Hon'ble )fover and also afrer the pronounce-
ment of tbe ,..iews bv the G)vernment of In1lia·, I do not think that I should he 
justifiC"d in ~ . ~ the time of t.he CO'lncil hy repeating what hS8 airpady been 
.. uid. But. tbe Resolution ~ of such vital im partance, that I cannot give a 
f'ilent vote in its favalll', On ~ If of the large land-holdprs of the province 
of _t\gr:l, whom I have the honour t'l -represent on this Council. I assooiate my-
self with the Hesolution, and beg tn ofl'pl' our most gr'a.teful and respectful tha.n ks 
to yOUI' Exct'llr'l1cy for having flCCiJpte:l the request tv which the llan'ble 
l\lo\cr h,s given ~ . Dy aecppting the Rpsolution, your Ex:!cllency 
11119 neIdeJ annthtlr Met (If gmcious kindne .. s to your E.'Ccellency's nlrt·n.ely ton 
numerons acts of kindness a!ld considera.tion for which your E l E ~ 

honoured n:l.me will always rt'main enshrined in the llearts of the ~ l 

l~ (·f IlIcli:l. I have every hom., that our rt'presentation is certRin to 
rereive a. ~ :l  ll(~: . We recall :~  it is m3de to a Cahinet 
presided over hy the Right Hon'l,le ~ l  Asquith, who looks u110n the British 
Em"ire .~ an Empire \\ hicb knows no dist.inction of rnce or class, where all alike, 
as l ~ ~ of the ~ E l E:  are joint and eqwll cllstodians of our 
common l ~ll  and fortunes. I ~ no douht th:lt t.he Hesolutio!l wilL meet 
with the hearty appl'ovul of the HOll'b le Counr.il." 

The Bon'ble Maharaja Ranajit Sinha of Nasbipur :-
"·My Lord, I beg to support the . ~ l  so ably m(,ved by my ( ~  

friend Khan Bahadur l\1.uhamma{l :shali. After the most sympathetic and 
statesmunlike pronouncement whirh your Excellency t:as 80 kindly made in 
nccepting the Resolution. I do not think it is at Hllnecessary for us to add 
anything to comDlf"nd the Re.C\olution for the ~  of the Council. Your 
E~ . ll (  has all l l ~ been very ~  in advancing the (~ ~  of India, and 
in supporting its ~  rights at.:d aSpillltions, and I doubt not that, througb. 
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your Excellencv's kindne.<;s, India will attnin all ih legitimate ~ ~ and 
claims. Smile ~  my ll l ~ have taken ex:cpption to the .ord « ~(. ll  
mentioned in tho Resolution, but as f,ll" as I could make nut from the wording of 
the Resolution, I agree with my Hon'ble friend Pandit Madan Mohan Mdolaviya 
~  the w.)rd .1 officially" here dops not mean that an otticin.1 should always 

~  J ndia in the Imperial Conference; he may '?e either an oftlcia! or 
non-offici'l!' The Mover only wants that the rppresentatlon should be offiOlally 
recoonis?d bv the Goyernment. Mv Hoa'ble friend, Sir I. Rahimtoola, o· • 
has justly pointed. out that we ~ l l not alwa.ys me-ntio? about the 
sacritices we bave made, or the part we have taken In the war. 
It is our most sacred and bO'lnden duty to plaoe all our ~ and 
llumble services for the Crown a.nd the Empire without expecting any 
reward or compensation on that account. But I think mention of the 
Mme ~ generally made to express our uns,,-erl"ing loyalty to the British Crown. 
~  Lord, India has all along been truly loyal, hut thore were people at home wbo 
did not believe as to its genuine loyalty, ani I think, by this war, we ~  boon 
able tc) impress upon them that India is truly 10y31 to the British Crown, and 
that she is ready to sacrifice wha.tever she has got in order to be of uso ,to the 
Empire and the Crown. My Lord, we are indeb+-ed, and ~ lll to your 
Excellency for kindly accepting thp. R~ l  \vhich will give to our coun-
try a stAtus and position in the eyes of the civilized world, and your name 
win ever remain enshrined in the hearts of the people. With thess worUs, I 
beg to 6llpport the Resolution." 

The Honble Kha.n Bauadur Miau Muhamma.d Sha.ft :-
" My Lord, those of us who are family mSH are perfectly familiar with the 
spectacle of ch:ildren refusing to take food bec3.use a partioQlar kind of raiment 
is not provided for them at Id or some other festival. 1.'be one discordant note 
which has been stmck in connection with the R l ~ which I have bad the 
honour to move, seems to me to partake somewhat of the nature of the attitude 
of mind which children adopt on such OCc:lsions. My Lrlrd, every country within 
the Briti!\h Empire occupies a dual pnsirhn; that dual position being, on 
the one h9nd, represented by what I m3Y c:lll the in<1ivjduality of the 
country itself, and the other po'Jition bein6 that of 8 member of the Em-
pire. In thiJl dual position we have two sets of rights and privileges to which lodia 
is entitled. In her individaaJity, India is entitled to certain rights and privileges, 
and as a member of the Empire, she i", in additio!l, entitled to another set of 
rigI;tts and . ~ l . . To say that we will not acct>pt the rights and privileges to 
which IndIa IS entItled as a member of the Emplre u!lless we get .. he rights 
and privileges to which she is entitled individually is logic, tbe soundness of 
which I for one am not prepared to accept. SJme remarks have been made 
by certain of my Hon'b!e friends with reference to the use of the expreasion 
I officially represented..' I should have thought that the Resolution, 8S I have 
worded. it, wa9 plain Bnglish wiih ~  which there caD be DO pouibility 
of mi.:iapprehension. What I have said is not that India should be repreeeoted 
hy this set of persons or that; but that India should be ofBoialJy repreaented 
just as British Colonies are represented on the Imperial Conference. 

" ~  Lord, the remarkable unanimity with which my Reaolution baa been 
received. in tbis Oouncil is an infallible index of the still wider unanimity that 
prevails throughout the length and breadth of India in support of the claim 1 
have put forward iD this Council on behalf of my country. MoYed by tbe 

~  ~~  of the PUDjab, whose martial races bave been aptly de-
ecnbed u . ~ not ODly the backbone, but t.he whole frame of the Indian 
Anny, the B.eeolutiol1 baa been supported by tbe replftel1tative of ever, pro-

~  throughout .. ·the .oountry. 1 regard even the Boo'ble lIr. 8etalvad'. 
O ~~O l  ~ . supporting the B.eIolution, for be baa admitted the DeCeIIitr 
of India s repIesentatlon on the Imperial Conference; onJ, he tblob the dem • .od 
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for it s110uld have ~  put fnfWal'd sJmewliat hter. While, my Lord, t.he Reso-
lution has been snpported by all :~  rt'presentatives of e\Tpry province of India 
in thi!.4 Council, it has heeu accepted by your -Excellency's Vovertlment, thus 
showing that, in ~  to the cbinB which 1 hav-e put forward on bell:llf of my 
oountry, the Government, as well as the people of In·1ia, are of one mind. lfy 
Lord, in accepting this H.esolntion, your Exeellency llas added an immeasllrable 
wf'ight to the debt of gratitude which India. already owes to your Lordsllip, and 
when, through your Lordahip's powerful advocacy, the -promise of careful 
cODF;ideration whioh ~ Majt:st.y's Go\"ernment ha\""e, through your Excel-
lency ('onveyecl to the Council, will, I for one am optimistic enough to 
believe, be converted into unqualified acceptance, not only will the heart-
strings of tho Indian!>; of to-day vibrate with deep gratitude to your Excellency, 
hut your Excellency's name will be remembered with venerat.ion by genera-
tions to come, and I shall be thankful to have rendered this humble service to 
DlV mctherland." • 

The Resolution was put and accepted. 

The Council arijourned to Friday, the 1st October, 1915. 

SlllLA; W. H, VINCENT, 
~ 

T ~  30th Seple-Jl.ber, 1915. Sflcrela,'v to the GOV"''1'nmenl of Illdia, 

LegisZalir:e IJepariment • 

... 

• 

• 

\ 7sLD . . G ~ l. 
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APPENDIX A. 

[IleJe1·red 10 in the Answer to Questioll13] 

Statement in Answer to Question (a) asked by the Hon'ble 
Mr. Setalvad at the Council Meeting of 22nd September, 1915. 

Shipping companies are informed of the requirements of Government and 
asked to submit tenders. The most suitable. tender is aeccpted provisionally, 
)lro\'ided t he ship concerned ·passes a preliminary survey which is held .to deter· 
mine what is uecMsary to render her suitable for the conveyance of tro!lps. 
Owners then carry out, at their own expenie, su:!h w)l'ks and ~ as the 
surveyors mRy consider necessary, to render the ship fit for a final survey which 
is made. ~  ensure ~ the desired arrangements have been completed, and that 
the ve&lel is adequately equipped in every reiipect for the voyage. 

Ships are paid at rllte per ton according to gro!s tonnage. Owners are 
responsible for all sea· risks. 

Government reserve to themselves the right of occupyb!r a ship for ten 
working days without payment of hire from the date she is ready for sea, to fit 
her to meet the rrquil'pments of troops. Hire charges are paid from t.he date 
thia fitting is completed, provided all works directe;! by surveyors to he done are 
finiflhed. 'J he payment of hire ceases when tbe vessel is cleared of Government 
r.tores. A written notice of disoliarge is given by the marine authorities. 

The cost of special fittings (with the rxception of certain minor items), ooal 
and water, ns well as canal and harbour dues, are paid by Governmpnt. 

A penalty clause for the non-fnlfilment of tender by the owners of ships 
provides for the rOj·reiture of one-fifth of the amount payable as hire cl1arges for 
one month. 
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APPENDIX B. 

[Re/erred to in l ~ .A.'l8!Dtf' to QfU,tiOlt 14.] 

RtdtellJellt SlwlCing ti,e amount spell! hy t/Je Disf,·lcl BoarJ, ill certain Pl'aDi""!8 O ~ 81nita-
iion duting 1913-1914 and 1914·1915. 

Betle,,} ... • •• 

Bihar InJ O ~ 

Lnited Pr()Tincea 

Punjab ••• 

North-W eat Frontier 
Pronnce. 

IH3·1PH. 

4,75,378 i 

I 

I 
1,95,8ti3 ! 

1,8031 

I 
3,169 I 

I 

19U·191o. 

Rs. 

7 6G -l66 The Public \Vc,rk. C8St1, .,bicb was Inrrendered, lw 
,  I i lw-en l~  in the Di.ctric:t fuud, and hence it if 

Dot poesibJe to 1&1 de&nitcJ, hO\f much vas .ptDt 
on s.anitation oat. of th." cess. 

i ,9!,043 I Exact figurt'l showing tbe amount spent on anitation 
out of the enbanoed J'fJICIW'C8I are not. available. 

1,19,000 The apanditare ... It&. 83,800 in ISH-IS. Theta 
~ do not indude any ~ on pllblic 
works nndeRUPG with tallita'1 purpoa. The 
contract. with the DidTiet Boards provide fot a 
reeurriDg ~  of Re. 2,83,800 on uta-
tioo, which willLe gradually worked up k 

18,529 These figures Ire approxiuute. Euct &guret are 
not available. 

2,301 Two Distrkta incurred no expenditure OD aniWioD 
wbile io a third, portioo of ,be .. ring. " .. utilised 
oc commDDicatioDa, and edoeatiuDai and medical 
requircmeDu' 
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APPENDIX C. 
[Referred to itl the 4.nBtDer to Queati,on 18.] 

Statement showing the number of candidates and the number of failures at 
the prescribed examinations (including University examinations) in the 
several provinces of· British India during the ten years from 1904-05 
to 1913-14. 
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Pronnce. Iur. Cuaiclat& Failures. 

:Madras ... 1904·05 ... ... 67,038 33,665 

1905·06 ••• ••• 21,824 13,640 

1906-07 ... .. , 21,244. 11,200 

1907-08 ... 20,591 12,764 

1908-09 ... 18,590 9,687 

1009-10 ... .. , 19,156 11,905 

1910-11 ••• 10,625 4,501 

1911-12 ... .. , 15,967 5,516 

1912-13 .. , 17,81i 5,582 

1913-14 ••• . .. 18,187 6,361 

:Bombay .. , 1904·05 ,., ... 126,4l2 54,863 

1905·06 ••• .., 142,481 61,997 

1906-07 .. , ,., 149,057 63,530 

1907-08 ••• . .. 151,989 M,818 

1908·09 ... ••• 156,302 67,371 

1909·10 164,810 69,3:12 • ... ,., 

1910·11 .tI 170,199 73,133 

1911·12 .... • •• 176,651 76,404 

1912·13 ... ••• 1M,160 68,887 

1913-14 ••• . .. 179,866 71.939 

~ ... ~ 175,758 61,122 

1905-06 .. , ... 99,288 82,720 

1906-07 .. , 101,772 33,10S 

1907-08 ••• 101,829 31,908 

1908-09 ... 107,829 32,6a3 

1909.10 ... 115,213 31,151 

1910·11 • oo ... 125,798 81,431 

1911·12 ... 135,621 35,319 

1912-13 ... . .. 199,053 53,2i5 

1913-14 ••• 20-1,839 56,4.34 

United Pro,ineea ... 19M-05 .oo ... 24,881 .~  

1905-06 80,189 8,551 
1906-07 .oo 83;568 10,614. 
1007-08 , .. ... 37,713 11,871 
1908-09 .. , .. ~ 89,562 18,2().1 
1909-10 ••• .., 45,095 1,,879 
1910·11 .t. 44,686 14,4.68 t t. 

1911-12 ••• 4.8,114. 17,M2 
1912-18 ••• . .. 62,827 18,tj() 
1911·14- t •• . .. M,513 18,048 
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Pro,ince. Year. Candidates. Failnras. 

Punjab ... 1904·05 .., .. , ~ 7,358 

1905-06 ... ~  7,199 

1906·07 24,526 6,552 

1907·08 .. , ••• 26,154 6,711 

1908·09 ••• 8,482 3,204 

1909-10 ••• . .. 8,783 3,726 

1910-11 ... . .. 9,629 4,052 

1911·12 ... 9,136 3,900 

1912-13 •• I .. , 9,203 3,480 

1913·14 ... ... 9,849 3,888 

Burma 190i-05 ... . .. 140,502 40,194 

]905-06 ... . .. 149,977 44,847 

1906·07 .. , ... 162,774 48,715 

1907·08 . ... . .. 185,482 55,535 

1908-09 .. , ... 196,991 61,142 

1909-10 ... . .. 198,767 64,430 

1910·11 ... 190,094. 61,913 

• 1911·]2 ... • •• 190,420 61,049 
I 

1912-13 ••• .. , 205,755 68,681 

1913-1' ... 234,821 76,5n 

Eastern Bengal 1905-06 ••• . " 67,465 19,881 

and Assam. 
1906-07 ••• 66,313 19,264 

1907-08 67,573 19,001 

1908-09 ... ••• 73,984 21,480 

1909-10 ... 79,322 23,248 

1910·11 ... 8" 49" f), 0 25,3±1 

1911-12 ... 96,678 26,130 

Bihar and Orissa 1912·13 ... 51,189 13,695 

1913·14 ... 56,604 15,319 

Central Provinces 190:1.-05 ••• ... 20,885 7,874 

andBerar. 21,434 7,461 1905-06 ... 
1906·07 ••• 21,333 7,828 

1907·08 ... 0.' 23.859 ~ 

1908-09 ... 25,671 8,706 

1909·10 ... 27,750 10,230 

1910-11 ... ••• 29,458 11,749 

1911-12 , .. ••• 81,030 IJ,5!5 

~ ••• ••• 36,596 13,771 

1913-14 ... ... 86,587 ~O  



ProTt nee. Year. 

Assam •.. ISM·05 

1912·13 

19)3.14 

N orih· West Fran· 1904·05 
tier Pronnce. 

1905-06 

1906·07 

1907·08 

1908·09 

1909.10 

1910·11 

1911·12 

1912·13 

1918·14 

Coorg ... 1904·05 

Delhi 

1905-06 

1906-07 

1007-08 

19Q8.09 

1909·10 

1910-11 

1911·12 

1912-13 

1913-14 

•.• 1912·13 

. ', ~ 

~  -; 

. ~~ ~~ , . 
. ;..'. :~. 
j":;i;'. 

:~  
~ ":" , 

1913·14 
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••• 

, .. 
... 

e •• . .. 
... 

, .. 

... 
e •• . .. 
... 

... 
••• 

... . .. 
... 

... . .. 

... 
••• 

... 
... ... 
••• . .. 
... ••• 

••• 

... , .. 
••• • •• 

• 

, 

~ 

Candid_ FaUn ..... 

5,666 2:514 

13,769 5,085 

14,461 0,023 

1,4:66 488 

l,60S 021 

1,755 525 

1.677 557 

1,834 622 

2,063 660 

597 230 

1,003 392 

1,099 ~  

1,154 300 

552 207 

489 202 

23 16 

33 l' 
29 18 

89 15 

32 23 

33 24· .... , 

16 13 

ts 33 

353 185 

352 144 




